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COUNCIL. QF STATE
Tuesday, the 27th March, 1846

- The Council met in the Council Chamber of the Council House at Elevtfn oftih*
dock , the Honourable the President La the Chair. ;

, MEMBER SWORN
The Honourable Mr. Douglas Daintiy Warren (Nominated Official)- ! ’ .

QUESTION^ AN*) ANSWERS . I ,
S t a t e m e n t  m a d e  b y  S i b  Z a f r u l l a  K h a n  jCt t h b  C o m m o n w e a l t h  R jp L A T ib ir i

CoKltER JttN OS : {
210. T h e  H o n o u b a b l e  Mr. M. THIRUMALA R O W : (a) Has the atten|lott

o f Government been drawn to thq following statement made by Sir Zafrulla Kttoi^
Leader of the Indian Delegation tp the Blritish <?ommonweal€h Relations Conference!

“  India is on the march. Yon majj help her or yon may hinder her, but xton£ 
ran stop her ” ? :  ̂ ‘ *

(b) Is the Commonwealth Relation^ Conference convened at the instancd df
H. M.’s Government ? Ard its resolutions biriding on tho countries represented
the Conference ? . » ’ ' , 1 [

T h b  H o n o u b a b l e  Sm MAHOMEDj USMAN: («) Yes. * i j
(6) The Commonwealth Relations Conference was convened at the instano^ o l

the Royal Institute of International Affhirs, London, not by His Majesty’s Govtoiit
ment, and is of an entirely unofficial character. * . f ♦

T h b  H o n o u ra b le  M b . H O S S A I N  I M A M : -H a s  i t  g o t  t h e  m o r a l  s u p p o r t  ofr
H is  M a je s t y ’ s  G o v e r n m e n t  ? • . • ; s\
. T h e  H o n o u r a b l e  S i r  MAHOMED USMAN : The Honourable Mercfber jntfjr
draw any inference he likes. * '

T h e  H o n o u r a b l e  Mr. HOSSAINj IMAM: What is the information off the
Government on the stibject ? j . % | *

(No janswer.) s * ' j '
Im ports from  and E x p orts  t o  U n ited  K ingdom , b tg , I \

. 211. T h e  H o n o u r a b l e  Mb. HOSSAIN IMAM : Will Gtevemment lay orf the
table a detailed Hst of the following articles imported from and exported to u.Bfc*
U.S.A., Iran, Australia and Egypt in the first half o f 1943-44 and 6f 1944-45: wlne®^
tea, tobaoco, spioes, foodstuffs, cotton, cotton goods, woollen goods, sugar I < * ,
. T h e  H o n o u r a b l e  Mb . N. R. PILJiAI: A s t a t e m e n t  furnishing snob inform**
tion as is available is laid on the table. • * ’
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[ , QUESTIONS AND ANSWERS J 425
1 N um bkb  of  R bgistkbbd  Contractors in  the  C. P. W. P .

, 212. Thx H o n o u r a b le  M b. HOSSAIN IMAM : WiU Government state the
number of Muslim , and non-Muslim registered contractors in each class on 31sV 
December 1939 and 31st December 1944 in C. P. W. Department ? -

• Thb H onoubablb Mb. H. C. PRIOR: The number ef Muslim and non: 
Muslim registered contractors in each class on. 31st December, 19&9 and 31st Decem- 
bar, 1944 is as under :—

_ . No. o f contractors No. of eontractofl

- class-wise on - class-wipe oa
31*12*39 ' 31-12*44

T "  i i h i  ' i  i i  ■ h i
Non-Muslim* . ......................................................... loo 167 310 362 469 66 * ;
MuRlioiB . . . . . . 19- 26 113̂  . 61 101 212 '

N u m b e r  o f  C a n d i d a t b s  a d m i t t e d  t o  t h e  R a i l w a y  T b a i n i n o  S c h o o l , J a m a l p u *

213. T h e  H o n o t t b a b l b  M b. HOSSAIN IMAM : (a) Will Government lay oo
the table a statement of the number of Muslims, Caste Hindus, Scheduled Castes, 
8ikhs, Indian Christians and Anglo-Indians admitted to the Railway Training 
Sehool at Jamalpur in the last five years ? (6) Are cadflidates called for interview
’ irrespective of the marks secured ? (c) WiU Government place in the Library a 
oopy of the report of the admission examination by the authorities in the last five * 
years ? ' 4 /  .
' T h e  H o n o u b a b l e  M b . D. D. WARREN : I  h a v e  c a l le d  f o r  th e  in fo im a t io n t
w h ic h  w i l l  b e  l a i d  o n  t h e  t a b le  o f  t h e  H o u s e  in  d u e  c o u r s e . _

N u m b e r  o f  L o c o m o t i v e s  a n d  W a g o n s  s e n t  O v e r s e a s

214. T h b  H o n o u r a b l e  Mb. HOSSAIN IMAM : Will Government state the
total number of B. G. and M. G- locomotives and wagons sent abroad on Defenoe 
account up to 31st December 1944, the number receivecfback, the total prioe received
by the Railways and the total pride paid by them ?' '

T h b  H o n o u b a b l b  Mb. D. T>. WARREN : I lay oh the table a statement of
locomotivesand wagons sent overseas up to 31st t)eceiDber, 1944 and 'received back; 
up to 1st March, 1945. As regards the last part of the question, the debits and 
credits to be adjusted in connection with these transfers have not yet been finalised*

* v * ' jStatement *
Locomotive*? and wagonn sent overseas up to 31st December 1944.

B. G. locos. 7 . . . .* Nil. B. G. Wagons . . .* 141S
M. 0 . locos. . . . . 206 M.G. Wagons . . . 7856

Looottotives and wagonh received back up to 1st March 1945. t
B. G. locos..................................... Nil. B. G. wagons . . . . 2.
M.G. locos. . . . . 42 M. G. wagons . . • JO2*

Composition of the  Coal A dvisoby B oabd

215. T he H onoubablb Mb . HOSSAIN IMAM : Will Qoverniiient state the
composition of Coal Advisory Board aqd the interests which are represented on
jt ? - - ' '

T he H onoubable Sib  MA HOMED USMAN (on behalf of Supply Department):
The Honourable Member is perhaps referring to the Coal Advisory Committee which
has recently been constituted. I place on the table of. the House, a copy of the orders
which describe its constitution. ‘

T he H onoubablb Mb. HOSSAIN IMAM: As regard the last part of the
question* Sir, which are the intrrc sts repr< scnted on the Committee ?

T he  £ o n o u e a b l e  Sib  MAHOMED USMAN: The Honourable Member
may see the orders which I have placed on the table.



- No. COAL 127(15)
*■ GOVERNMENT OF INUSA
DEPARTMENT OF 6UPPLY

(Maw  Suobbtajuat)
'  New Delhi, the 8th March1946'
T o . . ;

The Secretary* . . .
^1) Indian Mining Association, 2 Clive Street/Royal Exchange, Calcutta.
(2) Indian Mining Federation, 15, Clive Street, Calcutta. . ,
(3) Indian Colliery Owners* Association, Jharia. \
Subject.— Ooal Advisory Commtites.

I am directed to refer to . -
(1) your letter No. 265/309/R of 29th January 1944 to Labour Department.
(2) your letter No. 88 of 22nd January 1944 to Labour Department.
(3) Labour Department's letter ,No. Coal 6/5 of 17th January 1944- (

•on the above aubjeot and to say that as the Calcutta Coal Committee h aibeen  renderedauperfluou*
by the concentration of ooal control, under the Dapartmant of Supply and by the location in'
Calcutta of a Coal Commissioner*s organisation with a Branch Secretariat, .Government have
-decided -formally to abolish the Committee with effect from 1st August 1944.  ̂ ^

2. As» however, with the extension of Government control over the production aaddiatribo- ‘
tionof co«d it becomes increasingly necessary to arrange for theoffloers of Government reqpo®-* 
fljble for initiating and oarryingxmt action under the general scheme of oontrol to be able tp caj*
on  the aooumulated experienA andI expert, advioe of the ooal trade when necessary atphort
notioe, it has been decided to proceed on the lines indicated in the correspondence referred to
Above, and to set up a Coal Advisory Committee in Calcutta. *

3. The Committee, which will be strictly advisory will consist of officials and lion-oflMal*,
meeting regularly, for informal discussion. at least once a week. It will discuss, with the Chair­
man's approval, ca#es which the coal trade wish to put forward as well as oases brought to it by
official members. . '

4. The official members will be—* -
/ 1. Deputy Coal Commissioner (Production)-*-(Chairman) *\

x 2. Deputy Coal Commissioner (Distribution). „ | -
3. Chief Inspector of Mines. '  ' Vor their represents-
4. Joint Financial Adviser (Munitions Production). | tives.
5. Deputy Secretary, Branoh Secretariat (Secretary),’ I

Director of Unskilled Labour Supply. * J
The Industry will be represented by three members, one to be nominated by each of the

ttaee Associations, viz., the -Indian Mining Association, the Indian Mining Federation, and the
Indian Colliery Owners* Association. I am to request you to vend as soon a<" possible the name o f
the representative you desire nominated to the Daputy Secretary, Branch Secretariat (Coal)* for
the approval of Government. * ' : , '

5. As cases may arise where it* will be n >cessary to obtain detailed expert advice, members of
the Committee will be at liberty to h^ve in attendance such other experts as they may desire
to assist the Committee in its consideration of a particular case. v

6. .So far as relations with the Coal Control Board are oono3rned, the Committee will be free
to recommend that a particular case or matter of policy be placed before the next meeting of the
Coal Control Board. The Committee will also receive from puch Technical Committee of Mining
Engineers as may be subsequently set up in the coalfields any case which that Committee wishes
to be discussed by the Advisory Committee.
' 7. The Committee will'mdet in Room No. 24 of the Coal Commissioner's office at 1, Council

House Street, and it is proposed to fix Friday in each week at 10-30 a .m . as the time for the meet­
ing. I  am to request you to say whether this tima will suit the convenience of your representative ,

I ha\te, etc.,
• - M. IKRAMULLAH, '

' Joint Secretary to the Government of India.

. Cost of D eputations sent e x -I n d ia

216 THjb grNTOCJBABLB Mb . HOSSAIN IMAM : Will Government state the
total cost incur red by each Depar ment in . the year 1943-44 and first.nine months
of 1944-45 in sending official, non-official and mixed deputations outside India,
and the purpose for which they were sent ? ’ ,
. T h e H onotjbable Mb. E. CONRAN-SMITH t The inforlnation is being "collect,
ed and will be placed on the table when available. , -

T h e H on oubable  Mb . HOSSAIN JMAM : Will the Honourable Member give
also the names of the personnel of these deputations- i

_ ‘ (No answer.) . ,

426  t -council of dTATB [27th M ae . 194fr



QUESTIONS AND ANSWERS 417
 ̂ D issatisfaction  among B ritish Officers in  the  I ndian  A rmy .

21?. T h e  Honotjbable Raja YUVERAJ DUTTA SI^GH : (a) Are Govern­
ment aware o f any “  dissatisfaction among British officers in the Indian Army
particularly Emergency Commissioned Officers ” , who are said to have had no in­
crease in pay sihce the war began ? I f so, what steps have been taken by Govern­
ment which may involve any financial obligation on the Indian Exchequer and
to what extent T -

(6) What steps, if any, have, been taken by Government to improve the condi­
tions of pay of Indian officers in the Indian Army ; and to what e&tent have such <

* improvements cost the Indian tax-payer ? ' '
H is E x c e lle n c y  th e  COMMANDER-in-CHIEF : (a) The answer to the first

part is in the negative, though I would add that the Honourable Member is not correct
in saying that there'have been no increases in the pa*y of British officers o f the Indian
Army since the war began. '

(b) I lay a statement on the table. Figures for the actual additional cost are not
available, and I regret I am unable to underake their compilation, as this would' in­
volve an expenditure of time and labour not justified in war-time.

* T h e H on ou rab le  M r. HOSSAIN IMAM : Could His Excellency give some
indication of the approximate cost ? . >

H is E x c e lle n c y  th e  COMMANDER.in-CHIEF : I have nothing to, add to
the information I have given. . ,

Statement ' '
The pay of Indian ottesro was increased im 1942, The ratee of pay admissible in 1099 wnA 

at the present day respectively are as follow*

2ad Lieutenant
Lieutenant . 
Lieutenant (3f) 
Captain . .
Captain i t )  .

A W  
Single or married

Rupees per
mensem 

300
350 
400 
450
500

Captain (4) . .
Captain (6) . .
Captain (8) .
Mpjor . . .
Lieuteiiant-Colonel

1939
Single or married'

Rupees per
mensem 

. 660
. 600
. 650
. * . $00 

1,000

2nd Lieutenant
Lieutenant . 
Lieutenant (3)
Lieutebant (6)
Gaptafo .

Single
Rs. per
mensem

405
430
440
460
500

1944 
Married 

Re. pet
mensem

450 
490
620 
620
610

Captain (8) ~ .
Captain (11) .
Captain (14) '.
Major . .
Major (22) . .
Lieutenant- Colonc 1

1944 
Singlo Married 

Rs. per Rs. per
mensem , mensem 

500 630
530 660
620 750
765 850

. 865 :  950
1,090 1,146

Indian officers have also been rendered eligible for corps', charge, and additional pay at the
same ratos British officers. ■ Staff rates of pay were also fixed for Indian officers.

Composition of the  Claims Commission

V 218. The H onoubabm  R aja . YUVERAJ DUTTA SINGH : Will Govern*
ment state who are the members of the Claims Commission constituted tinder the
War Department, which came into operation on the 1st January; and what are the
functions and the duties of this Commission ? • '
t H is E x c e lle n c y  th e  COMMANDER-in-CHIEF : Sjr, I lay a statement on the
table giving the information required by the Honourable Member. .

; T h e  JHonoubable Mb . HOSSAIN IMAM: Is this Commission under the
:War Department or under the Legislative Pepartment ?
 ̂ H is E x c e lle n c y  th e  (30MMANDER-in*CHIEF : Under the War Depart*.'
ment.

T h e  Honoubable $ k. HOSSAIN IMAM: Will- Government consider the
advisability of placing it under the legislative Department as other Commission*
have been placid ? * '



. His E x c e lle n c y  th e  OOMMANDER-in-OHIEF : The information isroon~
tained in the statement whioh I have laid on the table.

"  • ' Statement .
. The C&ainu Commission (India) oonsists o f the following members:—• <■ ' *..

P rtM cnt'-rMajor General W. M. Haves, C.B.E. . , s
Mem/bar*.—A representative of the War Department. '

A representative of the Principal Administrative -Offeer (India).
A roprooontatpe of the Ffog Offloer Commanding, Royal T^dUn N^vy.
A representative of the Air Offloer Commanding^India. *
A representative of the Military Finanoe Department. .

 ̂ ^  A representative of the Legislative Department. ‘ ' ,
* Deputy Direoior o f Claims.

- The duties arid functions of the Claims Commission (India) are to deal with olafots in India
.made by or against the Armed Forces (British, Indian, Dominion &nd Allied), or the personnel
thereof or th^ Central Government, arising out o f traftio accidents, training or manoeuvres, and
occurrences in the nature o f civil wrongs whether or not haring their origin in training or manoeu­
vres, whereby personal injury or loss oxLife or property, or damage of land or orops or other proper  ̂
perty has resulted, in circumstances for whichthe Armed Fofloel, or the Central Government on
their behalf, allege or accept responsibility. "

The Commission will not, however, deal with:— .
(%) daims arising from, requisitions, hirings, purchases or other contracts ;
(ti) daims by members of the Armed Foroes, and civilian employees of those Foroee, which,

fall to be considered under Royal Warrants or Departmental Regulations;
(iii) inter-departmental claims-; . ' '
(tv) claims for the disposal .of which any other authority is prescribed by law. '
The Commimon is also responsible for advising His Excellency' the Commander-in-Chiei,

“India, regaining regulations designed to minimise accidents and damage. . .

F orm ation , o f  an Indian  P arach u te  R egim ent
219. T h e H o n o u ra b le  R a ja  YUVERAJ DUTTA SINGH : Will Govern,

meat give the main details of the formation of the Indian Parachute Regiment,
the creation of which has reoently been approved by H . M. the King Emperor. «

* Bjs Excehjency the COMMANDER.in-CHIEF : The Indian Parachute
Regiment consists of soldiers drawn from other units of-the Indian Army; British
and Indian officers are serving with the Regiment. All members of the Regiment are
volunteer parachutists and they do a basic course of instruction in parachuting before
being taken on thejatrength of the Regiment. Extra pay is admissible for men who
qualify and then join the Regiment. There is also an extra messing allowanoe admis­
sible for Indian other ranks. Only men of the highest medical standard are accept­
able. Doits of this Regiment distinguished themselves in action against the Japanese
during the Imphal battle last year though on that occasion they were used in (in­
ordinary infantry taskr • % “ ' '

, I n d ian  T roo? s in  Greece
 ̂ 22(>. T h e H o n o u ra b le  Mr . HOSS AIN IMAM : Will Government lay on the
table -the following information about Indian Troops in Greece :— (a) The number
^mplcfyed in 1944, (b) the casualties caused by the Axis and by the local peoples
and (c) the work they are doing now ? .

His E x c e lle n c y  th e  COMMANDER- in-CHIEF : (a) I am unable in, the
interests 6f security to state the exact number of Indian troops employed in Greece .

(6) The casualties were as follows ' , ‘
' - Killed.—2 officers, 1 Viceroy’s Commissioned Officer and 26 Indian Other Ranks.

Woiinded.—3 Officers, I Viceroy’s Commissioned Officer and 190 Other Ranks.
(c) Indian troops in Greece are now believed to be engaged on relief work and

garrison duties. . ‘
E stablishm ent of a  Colony for the  Settlem en t  op I n d ian  Soldier**
221. T h e H o n o u ra b le  R a ja  YUVERAJ DUTTA SINGH : Do Govern­

ment propose to consider the possibility of establishing a colony for the settlement of
Indian soldiers returning from the war, on one o f the islands to be liberated from
Japanese occupation? * '

T h e  H o n o u ra b le  S ir MAHOMED USMAN: (on behalf of Defence Depart'
ment): Government have no such scheme under consideration. ,

' Note -Questions against the Hon. Mr.* Thirumala Bow and the Hon. Raj%Yuver*j
Dixtta Singh werc^put by the.Hofi. Mr. G. S. Motilal. - „« . ■
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T h e H on o u ra b le  Mb . HOSSAIN IMAM : Have they ever considered such a
scheme! . . , . /

Thb H onoubable Sib MAHOMEIX USMAN : That does not arisen.
T h e H on ou rab le  Mb. 6 .  S. MOTILAL : Are they prepared to consider it even

now ? '
T h e H on ou rab le  Sib MAHOMED USMAN : I have. nothing to add to what

I  have said, Sir. '
N um ber  of I ndian  TJioops on vab i6 us F ronts .

222. Thb H on o u ra b le  Mb. NARAYANDAS GIRDHARDAS: Will Govern­
ment state the total number of Indian soldiers employed in European and other
theatres o f war outside* India and whether the entire expenditure on soldiers so 
employed, such as pay, allowance, travelling, etc., is borne by the British Govern­
ment or whether any portion o f the same is being charged to the Government of
India ?
. T h e H on ou rab le  Sir CYRIL JONES: The total number of Indian soldiers

serving outside India including officers is approximately 4,30,000. '
The Entire expenditure on Indian soldiers employed outside India ia borne tjy

His Majesty’s Government m accordance with the principles of the Financial
Settlement.  ̂ , ,

T h e H onoubable Mb. HOSSAIN IMAM: Is the cost o f pension also borne by
His Majesty’«  Government t ' . ,

T h e H on ou rab le  Sib CYRIL JONES : When I said that “  the entire expen­
diture on Indian soldiers employed outside India is homed by His Majesty’s. Govern­
ment ” , I was referring to effective expenditure. The non-effective expenditure is
governed by the M Non-effeQtive ”  Agreement which was explained in the Budget
Speech. _r . *

T h e H on o u ra b le  M r. HOSSAIN IMAM : ~ I ask about the past. This is the
new agreement, made in 1944. What was the condition in 1943 when no agreement
existed ? „ * " *

T h e H on o u ra b le  Snr CYRIL JONES : I  would again refer the Honourable
Member to the explanation o f this “  Non-effe(?tive”  Agreement, which, if he wfll
read it, he will see goes right back to the 1st April, 1939. '

'T h e  H o n o u ra b le  Mb. G. S. MOTTLAL: Are theso agreements placed in the
Library ?

T h e H on ou rab le  S ir CYRIL JONES : No, Sir. ' .
• T e e  H on ou rab le  Mb. HOSSAIN IMAM : Will the Honourable Member piae*'
them in the Library, if they are not secret documents ? '

Tute H onoubable Sir CYRIL JONES : I  cannot undertake to do bo. But the
agreement has been explained in the Budget Speech.. ’ *
D isab ility  Pensions payable  to W idow s  and  D ependants of Indian  Soldiers

223. The H onoubable Mb. NARAYANDAS GIRDHMtDAS : * Will Govern­
ment state whether allowances, pensions and other compensation payable to the
widows or families of the Indian soldiers employed and killed yi European and other
theatres of war outside India or its borders are being borne by the British Govern­
ment or whether the Government of India is required to contribute any portion to
such expenditure f ‘

The Hon o u ra b le  Sib CYRIL JONES : I would refer the "Honourable Member
to the Honourable the Finanoe Member’s Budget Speech. ' u

N um ber  of Officers recruited  in  I n d ia .
224. The H on ourable  M r. HOSSAIN IMAM : Will Government state the '

number of Officers recruited in India eaoh year from 1940 to 1944 to eaoh of the
Defence services giving the oommunal composition I

His E x c e lle n c y  th e  COMMANDER-in-CHIEF : Statistics regarding the
oommunal composition of officers are available only for the Royal Indian Navy anid 
the Royal Indian Air Foroe. I fegret that I am unable to give aotqal numbers in the
interests of security, but I lay a statement on the table giving the percentages by
communities o f the officers recruited to the above4wo services eaoh year sinoe 1940.
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M&meni giving the percentage ojofiioers reonUted inth* Royal'Indian Navy and the tioyol India?* 

‘ Avr Force 45 sinee 1940, by oommunitie*. 
-R o m  Ikdiak Naty

Year European Hindi^ Muslim Sikh

Anglo* v 
Indian and
Christian. Paroees Jew Total

194Q
1041
%942
1043
1944

* 5 0
*H*0
63 6 
66 6 
17-0

?*> 
12 6 
lfc*6 
*2 *
33*5

2*6
6-5
7-0
7*5

1 0 0

i -o
1:0
2 1
SO
*7

4 0
7-5

16- 0 
18 6
3 0 0

7-7
1*0
.41

' 2*9 
5 0

1*3 
0*4
,0*8 
0-1 

; 0* 8

100-0
100*0
100-0
1000
100Q.

II.— R oya l Indian Aim Fobob.

, Year
1940 .
1041* .  . 
1942 .

^948 .
1944 .

Hindu
480

.45*0
42*8 
47 0
39*4

Mualira 8ikh Christian ’ Parseo JeW
18 5
16*7 
19*8 
16*9
14*5

19*5
14*5
12 3 
10*8 
8-8

107
13-9
19*5
20*0
351

9*3
8-9
5-4
4*7 
2 * 2

1*0
0-2

Total
100*0
100*0
100*0
100*0
1000

fTuMfeER or Persons -selected fob Commissions by the Provincial Selection
Board

v . 225. The Honoubable Mb. HQ8SAIN IMAM-: 'Will Government state tho;
number of persons of each community recommended and selected from £adh area' 
%yJ8 election Boards, «md the number oommunitywise selected by the Central Board !

His Excellency the COMMANDER-in-CHIEF : 1 must explain that thfc 
system of selection by a Central Board Was superseded some years ago by the present 
system which is as follows :— '

Preliminary selection for Compulsions in the three services is made by Povin" 
oi&l Selection Boards atid by touring recruiting officers who recommend suitable
ondidates for final tests bŷ the Services Selection Boards of which there are‘6 looat- 
ed throughout India. , '

. I regret that in the interests of security, I am unable to &solose the actual 
numbers of candidates who appear before and are seleoted by,the Servioes Selec­
tion. Boards, but I lay on the table a statement showing the percentages of candidates 
from various ooirrmtuiities, who appeared before and were accepted by these Boards

4 during the period from the 1st of September, 1943 to the 31st of December, 1944.

Statement showing the percentages of candidates from various communities, who appeared before 
were aceerted bythe Bin** * B o a r d *  fi**n 90 $1*1244

Qmnmtfnity.

{{jfcdufi . ■ .
jjfimJimB . .
IjBfcha . , .
lodion Christian*

'Aalijlo-Iiwlians . 
pfn^W Jews . 
Domiciled E u rop e^
tarseee - . .
Ofherp . .

T otal

P eroen tof total Per emti of total Pass raUfo*
Community ,. applic&nte. ofaecoptedcandi-

% %- W O 39*7 x 16-1
. 92*9 19-5 . 15-9
, 10-8 13-1 22-5
. - 8*2 ' 9 0 20-5
. 5r9 10*0 33 8
. 0*2 0-4 30*8
. 2*0 2*7 24*3

1*7 2*5 27*0
. *?*3 2*4 19-3

1000 ioo*o
‘----------_ z r

Number op EcBotfRiNs Aim Akolo*I»dians mslbotkofob Commissions nr 1944
. 126. T o t  H onoubabuk Mb/HOSSAIN CHAM : Will Government state tke

qpiobef pf Officers, Europeans and Anglo-Indians, appointed in 1944 to all ta r
Defence servioeaby (*) competition, (»») nomination, apd (m) promotion t



His E x c e lle n c y  th e  COMMANDER-in-CHIEF: With the ex eption of two
Europeans reoruited by examination in the U. K. and four Indians recruited by exami­
nation in India for permanent commissions in the R. I. N .f all other commissioned
officers for the three Indian Defence Services were appointed either by selection or by
promotion. I regret that I am unable to give actual numbers in the interests of
security, but I lay on the table statement showing the percentage of (a) Europeans
(6) Anglo-Indians of the candidates commissioned in 1944. '

• T h e H on ou rab le  Mr . HOSSAIN IMAM : Could His Excellency give us some
idea of the promotions as well'as of tlje selections ?

His E x c e lle n c y  th e  COMMANDER-in-CHIEF : Certain officers are appoint­
ed by promotion from the lower ranks. That is the difference. The others aome in
from civil life, and arc appointed directly by selection. ^
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Statement slmring percentages of Europeans and Anglo-Indiana among officers commissioned into the 
. Indian Defence Services in 1944 by Selection. ' ' ^

. ‘  Royal Indian Navy Indian Army. Indian A ir Fore?
9 Oommis- Oommi*- Cowmis- Commis- Commie- Commi­

ssioned - Tsioned sioned stoned * sioned sioned
, direct. from ranks direct from ranks direct from rank s

European* . . . *20% Nil 42% 4% Nil Nil
Anglo-Indian* . . 14% Nil t t 13% < 1%

•Include* recruitment, in the United Kingdom.
fill the Indian Artay separate statistics are not maintained for Aujglo-Indians, who are 

statutory Indians and are included among the latter. .

' . Composition of thbt Militar y  En gineering  Services ’
, 227. T he H on ou rab le  Mr . HOSSAIN IMAM : Will Government give the
oommunal composition of Gazetted officers and superior ministerial staff of M. E. S. 1

His E x c e lle n c y  th e  COMMANDER-in-CHIEF : J would refer the Honour* ' 
able Member to" the reply given by ipe to his question No. 169 on the 15th March
1944.

I would add that in recruitment to the M. E. S. every effort is macfe to preserve
the oommunal proportions so far as is consistent with the importance of meeting, ( 
without"delay urgent war requirements. . * r -

T he H on ou rab le  MpT. HOSSAIN IMAM: Will His Excellency call for some
returns and see that the communal proportions are being maintained ? We have
information that they are not being maintained. -

His E x c e lle n c y  th e  COMMANDER-in-CHIEF : J  have nothing to add to
what I have said already. "

Paym en t  of ;War  Gratuity  to Personnel of the  I n dian  Services

228. The H onourable M r. NARAYANDAS GIRDilAfit>AS: Has the
attention o f  Government been drawn to the announcement made by-the British
Chancellor of Exchequer about the allotment of 500 millions pounds in the British
Budget for payment of gratuity to the fighting forces? Will the Government of . 
India make suitable representations to the British Govenynent for inclusion of
Indian soldiers who have foilght in the theatres of war outside India including
Burma for payment of suitable gratuity and not to make any distinction between
Indian and British Forces ?

Hifif E x c e lle n c y  th e  COMMANDER-in-CHIEF : The answer to th$ first part
is in the affirmative. The allotment is however ,200 million pounds, and not fiOO 
millions. As regards the second part, the matter has been under th^ active considera­
tion of the Government of India for some time and a scheme for ihe payment df a
War gratuity to’ personnel of the Indian Setvices is being worked out. .
' Detenus in the  Central Ja il , Vellore

^29. Thk H on ou rable  Mr, M. THIRUMALA RO W : (a) Are there any non*
Congress detenus kept in the Vellore Central Jail in Madras Province ? -

(&) I f so, what is the number ? "
(c) To what category do they belong ?



(d) Are there any ̂ military detenus among them? _ '
(e) What ia the kind o f treatment they are getting, i.e., what category of^reat*

ment* among A, B and C classes, is given to thetfi? ' '
H ts E x c e lle n c y  th b  COMMANDER-in-CHIEF : (a) Yes, Sir. -
(6) 15. . ’

, (c) Persons who for military security reasons have been detained. .
(d) No, Sir. . ' . • ’ • •
(e) One in class I  which approximates to a class between “  A ”  and “  B ”  ; the

remainder in class II which involves “  C ”  cl&SS treatment. ' _ ■
* Thb Honourable Mb. HOSSAIN IMAM :. May I know whether the Vellore

-Jail is under the Home Department'br under the War Department ?. I'think the reply
should have been given by the Home Department and not by .the War Department.*

The Honourable Mb . E. CONRAN-SMITH: I  think not: The reply was
correctly given by His fixtoellency the War Member. .

> Thb H o n o u ra b le  M b. HOSSAIN IM AM  : Is this jail under the War Depart­
ment \ '

T hb H o n o u ra b le  M b. E. CONRAN-SMITH •: The jail is not under the War
-Department. It is a provincial jail. . .

T h e H o n o u ra b le  Mb . HOSSAIN IMAM: Then how is it that the War Depart­
ment are contented with it ? • * -  '

The H o n o u ra b le  Mb . E. CONRAN-SMITH : ’ Because they are, Sir.

' D um barton  Oak e s Co n f e k e n c e . '> / ■ .
230. T h e H on o u ra b le  R a ja  YUVERAJ DUTTA SINGH : (a) Are tiovcirn- 

jnent aware that the Dumbarton Oakes Conference has .resolved to establish an
international organisation tinder the title of “ The United Nations” , to maintain
intematioxial peace and security, and develop friendly relations among nations!
(b) What jpŝ rt̂  if ajiy, India has been assigned in thift organisation? If not, why
iave. Government not pressed for the recognition of India’s place m this organisa­
tion ?

The H o n o u ra b le  Sib MAHOMED USMAN : (a) Yes, Sir. ,
. (/>) No specific parts have yet been assigned to particular nation^. The. details
o f this organisation are to be considered at the forthcoming conference at San Fran*
cisoo at which, as I have informed the Honourable Member in reply to other questions,
India will be represented. The last part o f the question does not arise. ’

The H o n o u ra b le  Mr . HOSSAIN IMAM : Is the Honourable the Leader of the
House £ura that India will not be misrepresented ?

The H o n o u ra b le  S ir  MAHOMED USMAN : I db not think that I should even
take notice o f that question. ' - '

T h e H on o u ra b le  M r. G. S. MOTILAL : Has any literature oh the subject of
the purpose and organisation of this Conference been made available to the Govern*
ment of India, and will the Government make that available to the members of the 
Legislature ? - - v '

. \ Thh H o n o u ra b le  Sir MAHOMED USMAN: I must ask for notice, Sir. ‘

. Conference of th e  U n ited  N ations at  San  F rancisco

_ 231. The .H o n ou rab le  R a ja  YUVERAJ DUTTA SINGH*: Are G^rzxmeiit
.aware that a Conference of United Nationals to be called to meet at San Franoisco
in the U. S.A. on the 25th April, 1945 to prepare a charter of an organisation to dcil
with conditions -arising out o f Germany’s defeat ? I f  so, will India be aDoW
a seat on this Conference and so Government propose to press thep laims o f Indi* 
for recognition of her position in this Conference ?

The Honourable Sir MAHOMED USMAN: The answer to the first part of 
the^question is ‘ Yes ’ ; and to the'second, that India will be represented at the Con* 
ference. The fact that she will be so represented shows that her position is already 

Teoogniflod. ‘
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- L iberation  op I n d ian  Prisoners of W ar  from  <3am ps in  Poland

232"„The H on o u ra b le ; R a ja  YUVERAJ DUTTA SINGH : With reference
to the reply o f the War Minister Sir James Grigg, in, the House df Commons,.on or
about tha 20th February, 1945̂  ..th&t "  1,400 British prisoners of, war had been
liberated from camps in Poland” , will. Government state whether Indian prisoners
are also included in the term “  British -prisoners” ? I f so, are Indians also .fighting
on the Polish front and how many Indian prisoners have been' liberated ?

T he H on o u ra b le  S ir MAHOMED USMAN (on behalf of Defence Depart­
ment) : I dd not know to which reply the Honourable Member is refemng. But the
term “ -British prisoners ”  does not appear in the reply given by Sir James Grigg
in the House o f Commons on the 20th February, 1945 to a question relating to
prisoners o f war a&ked by Mr. .Davies.  ̂* %

As regards the seoond part of the question, no Indian Arm# personnel is fighting
on the Polish front." Twenty-five Indians are so far known to have been liberated
on the Russian front from Camps in Poland. *

The H on ou rab le  Mr . HOSSAIN IMAM: Could the Honourable Member
enlighten the douse as to what was the reply given by Sir James Grigg ?

T he H on ou rab le  Sir MAHOMED TJSMAN: I~cannot answer that in  a
supplementary question. > - _
-Relaxation  of th e  Provisions of the  Paper  Control (Econom y) Or d er , 1944.

233. T h e H on o u ra b le  R a ja  YUVERAJ" DUTTA SlNGH : Have Govern­
ment relaxed the provisions of the Paper Control (Economy) Order, 1944 to facilitate
the printing and publication of tjie main religious books of the Hindus, Muslims, and
Christians, guch as Bhagwdt Gita” Bamayana” “ Qvtan” , “ B i b l e etc.?
I f  not, what modifications or exceptions, if any, have been made, and to what « ten t ?

T h e H on o u ra b le  M r. H . M. PATEL : The Honourable Member’s attention is
invited to the answer given to his question No. 90 on- the 16th November, 1944.
Important ̂ publishers of the main religious books have beeii allowed to consume
paper for printing such books up to 70 per cent, of the quantity o f  paper consumed for
that purpose in 1943. In addition, they have been allowed for printing oheap editions
jof suoh publications, 'news-print quota equal to 10 per oent. of the quantity of paper
used by them for publishing jsuch books in 1943. ^
* T h e H on ou rab le  M r. HOSSAIN IMAM : May I ask the Honourable Member

if, now that the position has eased, he would be in a position to increase that quota ?
The H on o u ra b le  M r. H.M. PATEL : It i« very likely, Sir.

'* His H ighness th e  Aoa K h an 's Mission - *

234. The H on ou rab le  R a ja  YUVERAJ DUTTA SINGH : Will Govern­
ment state whether H. H. the Aga Khan hasTbeen charged by them with an import­
ant political mission to India ? I f  so, what is the nature of this mission ? .

The H on ourable-S ir MAHOMED USMAN; The reply to the firsf part of the
question ia in the negative. Theseoond part does'not arise. '

Composition of Civilian  Gazetted  Officers. • a ' -

.  ̂ 235. The H on ou rab le  J4r. HOS@AIN IMAM : Will Government state the
oommunal composition of C. (>. Os. in service on 31-1?-1943, ;the number* by commu­
nities appointed in 1944 and the method of selection? ,

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : I lay a Btatemout on the
table showing the communal composition of the Civilian Gazetted Office™ in the
M. G. O. sorvices on the 31st of December, 1943 and the number appointed in 1944
by communities. ‘  ̂ •

Apart from 'departmental promotion, the selection o f Civilian Gazetted Ofiicers
in most cases is dop.e by the Federal Public Service Commission. A few specialized
appointments and posts requiring*high teohiuctfl qualifications, are, however, filled
without Reference to the Public Service Commission. -



Communal composition of Civilian Gazetted Officcr# in Af. Q. 0. Ŝervices on the 31*1 
December 1943, . _ - ,_____________ '; - -
k ~ Hindus Muslims > Sikhs Anglo- Indian Parsees and Europeans

■v Indian** Christians Jews
548 139 51 17 20 12 49
her of Civilian Gazetted Officers by communities in M. G. O. Services appointed in 2944. ' 

Hindus Muslims Sikhs - .. Anglo- Indian Parsees European s .
Indians Christians and Jews  ̂ -

200 ’ 61 - . 2 8 20 28 .. . 7

N u m b e r  of E uropeans an d  I n d ian s  acting  as M ajors an d  Captains in  t o t
' • l a . m . c .; v .

236. The Honourable Mr. HOSSAIN IMAM : Will .Government state the 
number and European offioers acting as Majors with 7 years’ seniority, and Captpin 
with 7 years’ ox more seniority in the I.M.C. (old I.M.S.) ?

H is E xc el len c y  th e  CO M M AN D ER -in -C H IE F : TKe information is as
follow s:—' . - - * -
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Indian Major* with 7 or more years' seniority . . . . 190
European Majors with 7 or more years’ seniority . . . . ■ 80
Indian Captains with 7 or more yean* seniority . . . . 437
European Captains with 7 or more years' seniority . . . . 26
- \ - 

T h S  H o n o u ra b le  M r. HOSSAIN IMAM-: Does that indicate the proportion
o f Indians and Europeans in the service^—their pro rata number or arq there more
Indians in the service ? ’ .

. His E x c e lle n c y  th e  COMMANDEJI-in :CHIEF : >The figures given include
prisoners o f war and the reason for the disproportionate figures o f more Indiana is
(hat the number of Indians in the Indian'Army Medical Corps as a whole is very much
greater than the number of Europeans and this is because the bulk of the Indian Army
Medical Corps Officers hold Emergency Commissions and comparatively few Euro­
peans have joined the I. A. M. C, since the war. Of the 437 Indian Captains, very
few o f them have more than two or throe years* actual military service. They get.
their seniority by an ante-date which brings them up to seven years for experience in
civil practice and very few Europeans are similarly-placed. The promotions are, o f
oourse, by selection based on confidential reports which are submitted on a definite
prooedure, and in this selection there is jio discrimination between Europeans7and # 
Indians except for special appointments some-times, some of which can only be filled
by Europeans and some can only be filled by Indians. “That is the situation.

. - A w ar d s  for  Capture  of E n e m y  A gents •
237. T h e H o n o u ra b le  R a ja  YUV^kAJ DUTTA SINGlH : (a) Have Govern­

ment decided to increase the amounts of immediate awards for the capture and,
information leading to the capture of enemy agents in India 1

(6) With a view to facilitate the capture of enemy agents, have they published
their names and such other particulars of awards and other information, which will

, help the public to effect their arrest ? . '
His E x c e lle n c y  th e  COMMANDER-in-CHIEF : (a) Yes, Sir.
(4) While it may occasionally be possible to reinforce the appeal to the^publio

by publishing particulars of known enemy agents at large, the intention behind the .
. appeal is to stimulate public interest and co-operation in the apprehension of agents
whose presence and activities may not be known to Government/ t

* U nauth orised  en t r y  into  Private  D w ellings  by* Militar*  Personnel  in
, ‘ Calcutta  ' 1

238. T he H o n o u ra b le  KUMAR N. JT. SINHA : Will Government^ state
how many cases o f unauthorised entry into ■'private dwelling houses by military
personnel in Calcutta, have taken place in recent months ? Will Government state
the facts %nd circumstances o f each case ? What steps have been taken by them
to punish the offenders and to . prevent ,a recurrence of such incident# t

H is E x c e lle n c y  th e  COMMANDER- tn-CHIEF : ' I lay a statement 6n the
table. • -



Statement.
Five oam  of unauthorised entry Jnto private dwelling houses and premises by military

personnel_ in Calcutta have been reported to General Headquarters sinoe September 1944.
■ The following are the facts of each case. .

• (t) On the 24/2ffth September 1044 Ptes. Blaokbum and Pavev broke into the ofitoe of the
General Controller of Storee, B. & A. Rly., Na. 3 Koilaghat Station and 'stole tome valuable*
(gold watohes and jwellery) the property of Mr. Hands, Controller General. . The' accused, who
wers arrested !>y the Civil Police, were, at the time, soldiers under sentence who had escaped from
the British Military Hospital, Lucknow and had made their way to Calcutta. They were tried by
Court Martial and were each sentenced to 2 years imprisonment with hard labour. ,

(it) On tjie- night of the 30th Ootober 1944, Sgt. Hamilton of Nb. 2 Gold Coast Regt., entered
the house of Mr. Mohammed Rahman, 4/1 Nayat Khan Lane. It is alleged that be was drunk
and became Violent. The Military Police wore called and he was arrested. He has been returned * 
to his Unit (at present serving under South East Asia Command) for trial. 4

 ̂ (tit) It-was reported that or the 18th November 1944, Sapper Haruna Mundi and Pte.
Ifohaman Goa of H. Q, 82 <West African) Division entered a house at No. 102. tJnjiadaF
All relevant documents'were passed to the Division'Headquarters (at present serving under South
East Asia Command) for disposal of the case.

(iv) On the 24th December 1944 Aotion/Bombadier Donaldson broke into the house of Mr.
Valentine at 170/2 Lower Circular Road. At the request of the householder no charge was pre­
ferred agfeinst Deoaldscn. At the time gf the offence, however, Donaldson was abs ut from the
Detention Ward at Serampbre Hospital and he was punished for breaking out and remaining absent’ 
without leave ’

(») On the night of the 26th Deoembei»1944, Sgt. Phillip, Embarkation Headquaters entered
. a house at No. 7, Clyde Row and disturbed the owner, who accosted him, and enquired jwhat ho

was doing there. The owner was not oompletely satisfied with the explanation given by the sol­
dier and communicated with thq unit who investigated the case. These investigations revealed
that Phillip went to vieit a friend whom he mistakenly thought re&ided at No. 7 Clyde Row
It Was aoeeptedSbhat this was a genuine mistake and no disciplinary action was taken in the case.

Strict orders aro already in force whereby incidents involving military personnel and civilians
ave required to be reported and investigated with a minimum of delay by the military forma­
tion concerned, who take necessary disciplinary action. '* '

A ir  Service  to . A ustralia
- 239, The H on o u ra b le  B a ja  YUVERAJ DUTTA SINGS : Will Government

give the particulars of the regular Bound. Trip Air Service from India to Australia,
which has been set up by the U. S. A. A. F. Air Transport Command and its finan­
cial commitments, if any, on India ? • , '

• His Excew -enoy th e  COMMANDER-in-CHIEF: I regret that for security
reasons I am unable to giye any details beyond those published in the Press. The
Government of India have not accepted any financial responsibility in refcpect of this
Service. '

V isit of Sir C y r il N orw ood and  Sir W a lt e r  M obe&ly
240. Thr H on ou rable  R a ja  YUVERA J DUTTA'SINGH : (a) Will Govern­

ment state whether Sir Cyril Norwood and Sir Walter Moberly have oome out to
I n d i a  o n  a n  invitation of Government to stiuly the educational problems of this
oountry ? 'I f  so, will they state the scope of the mission,, indicating the specific
nature of th 3 problem* wiich they have-to cope with ? . . .

(ft) Is not education a Provincial subject* apart from the Centrally administered
areas ; and did Provincial Governments ask for such a, minion to study educational

Pr° b(c)^Will the report be published for public information, .before action is taken

thereon J Honourablb glB JOGENDRA SINGH : (a) Sir Walter Moberly and
Sir Cyril Norwood harve come out to India at the invitation of the Central Government.
The object of their visit is to make contacts and discuss educational questions with
universities and other authorities concerned with education and strengthen the cul­
tural link between Iitdia and the United Kingdom, with a view to facilitate develop- 
metxt in certain branches of higher education in this country. This visit by oduca- 
tioAists eminent on the Arts side ia complementary to the visit by Professor A. V.
Hill a distinguished scientist. , *. . , . At . 1 *

' (b) (i) Yes but the Contral Government have accepted the responsibility, of
advising Pnmncial authorities through the Central Advisory Board of Education in
regard to development* o f oducatiqrt which may bo o f special value to the country m a
Vmole. • ; , , '

(it) No. * ■
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(c) It is not intended to publish any report. Action will be taken by authorities
opnoeroed in the light of their discussions with tile visitQro,

J T he H o n o u r a b le  M jt/P : N. SAPRU : Was the Central Advisory Board o f
Education consulted before an invitation was issued to Sir Cyril Norwood and Sir
Walter Moberly to visit this country ? . *

The H o n o u r a b le  Sib JOGENDRA SINGH-: Not officially; but I happen to
' be the-Chairman of that Board and can act on its behalf. -

T h e H on o u ra b le  Mb . G. S. MOTTLAL: Who bears the expenses of this
mission ? * \ # '

* Tifu H on o u ra b le  Sib JOGENDRA SINGH : The Government o f India. *
. ' T h e  H on o u ra b le  Mr. P. N. SAPRU : Is there any intention o f  sending *
mission of Indian educationists on the Arts side to Britain or to any other country f

T h e H o n o u ra b le  Sib JOGENDRA SINGH: I am trying to arrange, i f
possible, an exchange of professorsjtnd teachers. % .

. I ncr ease , of B rothels an d  Prostitutes in  D klhi - . . r
241.' T h e H o n o u ra b le  R a ja  YUVERAJ DUTTA SINGH : (a> Will Govern- 

mejU state whether there has been an increase in the number o f brothels, and prosti­
tutes in Delhi ; if so, what is the cause of it ? _

# (b) What steps have been taken, or are proposed to be taken to reduce their
number in the interest of public morality and health ? . ' . • '

The H o n o u r a b le  Mb . E. CONRAN-SMITH: (a) There has been some in­
crease as a result of war-time conditions. . ; ^

. (b) The powers available are those provided by sections 152 and 153 o f the Pun*
jab  Municipal Act, 1911; the Bengal Suppression of Imiftor&l Traffic Act, 1933 ;' and
in cantonment areas, sections 235,236 and 237 of the Cantonments Act,' 1924. The
Chief Commissioner has teoently been asked to take all possible steps to combat this
oyil. * « '

N um ber OR Indian P rison ers o f  W a r  f r e e d  by  Am erican Troops in Luzow
242. T h e  H o n o u ra b le  R a ja  YUVERAJ DUTTA S1KGH : Will Government

state how many Indian.prisoners are among the 5,060 Allied prisoners rescued by the
American troop6 from the Japanese internment camps at Cabanatuan (Luzon) on
or about the 5th February ?  ̂ .

T h e H o n o u ra b le  Sib MAHOMED USMAN (on behalf of Defence ^Depart-
. m ent): ,N6ne. - -

, H ospitality  to* B ritish  T roops b y  Ind ian s
 ̂ 243. T h e  H on o u ra b le  R a ja  YUVERAJ DUTTA SINGH : (a) Is it a fact

as stated'by Mr. Amery, the Secretary o f  State for India, in the House of Commons
on* or about the 22nd February, that :— '

“  the Government o f India had'taken steps to encourage Indians, who could
do "bo, to offer hospitality to . British troops in India ” ?

. (5) If so,% what stepa " have been taken, or encouragement proposed
by Government. ' . ;

(r) Will they lay on the table a copy of the instructions or' requests,
embodying such encouragement ? ’

(d) Have similar steps been taken in favour of Americana, Chinese or Dominion
troops in India ? * <

T h e H on o u ra b le  S ir MAHOMED USMAN (on behalf of Defence Department):
(a) Yes.  ̂ ,

(6) The desirability <?f offering hospitality is brought to the noticoe of the persons
who art considered to be in a position to do so. '

(c) Nq instructions have been issued and no requests made officially. -
(d) The Government of India would indeed be glad if hospitality could .be

offered to all troops , whether American, Chinese or belonging to a«y of the Domini qp*.
' I mport of Motor Cars from  B ritain  7 -
244., T h e  H on o u ra b le  R a ja  YUVERAJ DUTTA SINGH: (a) Is it a fact

that Government have issued permits for the import of about 2,000 British cars for ' 
use in India ? If so, whether they ar$ intended for the use of officials or non-officials.

(b) Will Government make a statement indicating their attitude towards the
growth of Jndian automobile industry, and the steps taken to implement the saine !.
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T h e H on o u b a b le  Mb . H. M. PATEL: (a) The Honourable Member is refer- 
to the reply given by the Secretary, War Transport Department, on 7th Maroh,

5 to question No. 99 by the Honourable Mr. G. S. MotilaL The importation of
jo ©are is not expected to havo any adverse effect on.the indigenous . automobile
istry, because that industry is not expeoted to oome into active production for
te time yet.
(b) A panel on “  Automobiles and Tractors ’ ! is being set up by the Planning and

rdopment Department to consider in detail and report on the development of the
^mobile industry in India.  ̂ . • •
T h e H on oubable Mb. HOSSAIN IMAM: Could the Honourable Member

c*te the time when he expects this consignment ? * /
r T he H on oubable Mb. G. S. MOTILAL : Have Government any information
' to when these cars are expected ? ' , ~ -
" The H on oubable  Mb . H. M. PATEL: No, Sir.' • * . .
r T he H on oubable Mb . HOSSAIN IMAM : Is there any intention of allotting
ears to the members o f the Legislature ?

(No answer.)
. Scarcity of Cu )th in  Provinces - .. * r _

; 245. T he H onoubable B a ja  YUVERAJ DUTTA SINGH : (a) Are Govern*
ment aware that there is a cloth famine in toiost of the Provinces in India as the
allocation of quotas is most inadequate to cover the bare needs o f the people !

Îfi) What steps have thqy taken, or propose to take, to increase substantially
the quotas of cloth for the different Provinces, to meet the level of requirements o f \ 
the peoples.? . '

T h e H on o u ra b le  Mb: H . M. PATEL : (a) There is certainly not a doth
famine in most of the Provinces as alleged by the Honourable Member though I admi*
that there is a general shortage of doth which is specially acute in, certain. Provinces,
particularly Bihar. . - /  %

(b) Government is making'every offort to increase the amount of doth available
gfcy increasing production. Coal allotments to the industry >re being increased and
Jwe are trying to get more mill stores and machinoiy. We are also trying to import
;a limited quantity of fine doth and yarn. .

T h e H onoubable Mb. G. S. MOTILAL : Is one of the measures for meeting
production reduction ot various qualities ?# - . *
. The H onourable. Mb. H. M. PATEL : Yes, Sir, That is under consideration,

Th& H on ou rable  Mb . G. S. MOTILAL : How many qualities have so far bedh
reduced ? , . '

T h e H on ourable  Mb . H. M, PATEL : I said that the question of reducing the
varieties is now under atrtive examination. • v .

T h e H on ourable  Mb . SUSIL KUMAR ROY OHOWDHURY : Is it according : 
to the Honourable Member that there is no cloth famine or according to his vocabulary
shortage of cloth in Bengal ? * ‘ v*

T h e  H on ou rab le  Mb. H . M. PATEL; In my reply I pointed out that there is
general shortage 6f cloth which is specially acute in certain Provinces.

! ’ Tb*  Honoueabl* Mb. SUSIL KUMAR ROY CHOWDHURY: But you
Mentioned only Bihar ? .

^  T he H on ourable  Mb . H. M. PATEL f I said particularly Bihar.
T h e H on ourable  Mr . P. N. SAPRU : What is the distinction thatthe Honour- 

jable Member draws, between shortage of cloth and doth famine ? What .i*» the
/criterion ? : . "
J # * (No answer.) . #

T he H on ourable M r. HOSSAIN IMAM : Is there any intention on the part • 
o f the* Central Government that^every Province should tafce measures on the lines on '
trhkh Bengal is taking action at the present moment ?

(No answer.) ,
;  ' T h e H on ou rab le  M r.O . S. MOTILAL : lathi** aoute shortage only income*,

^partd of Bihafr or throughout Bihar ? • ' • ' ’



Thb HonoTTRablj} Mb* H. Mv PATEL : I have no information. "
The H onourable Mr. SUSIL KUMAR ROY CHOWDHURY: Hfcs the

Honourable Member seen the report in the Statesman and the statement made by tbs
Right Honourable Sir Tej Bahadur Sapru about acute cloth shortage in Bengal ?

T h e  H on o u ra b le  Mr . H. M. PATEL:' Yes,iSir. *
The H on o u ra b le  Mr . HOSSAIN IM AM : Has the Goverrtment read the

report of a great number of bales being unearthed by Mr. Griffith and his colleagues ? 
T h e  H on o u ra b le  Mir. H. M. PATEL : Yes, I have seen that report.
R eplacem ent o f  th e  L eague o f  R a tio n s by a S tro n g e r  O rganisation

„ 246. T h e H o n o u ra b le  R a ja  YUVERAJ JDUTTA SINGH t (a) With reference
to  the financial contribution which India annually makes to the League o f Nations,
has the attention of the Government been drawn to the following statement o f  Mr.

• Churchill, the Premier *of England, in the House of Commons, on or about the 27th
February, on the Yalta Conference debate: “  The former League of Nations
will be replaced by a far stronger body in which the tJ. S. A. will play a vitally import 
tantpart. Taught by bitter experience, we hope now to make the world conscious of
the strength o f the new instrument, and o f  the protection which it would be able” to
afford all who wish to dwell in peace ? . ^

(6) Have Government ascertained, or do they propose to ascertain the details o f
the formation of tfie new body which would replace the League of Nations ?

Tint H o n o u ra b le  S ir  MAHOMED USMAN: (a^ Yes, Sir/ . # '
(b) The Honourable Member’s attention is invited to the provisional' plan

embodied in the Dumbarton Oaks proposals which have been largely publicised. - 
No doubt the question of the winding up of the League and the transfer of the func­
tions of existing organisations tinder the League will forth one of the items for dig- 
oussion at the forthcoming San Francisco Conference which i8 being convened to oany
further the plans laid at Dumbarton Oaks for a world Security Organisation. At
that time the contributions to be made tg the new organisation by member States
^including India) .will fall for consideration. . ,

N am e  of Principal I nformation  Officer  ,
. 247. T^hb H o n o u ra b le  KUMAR N. N. SJNHA : Will Government 'state *

(a) Who is the present Principal Information Officer to the Government o f India
und what are his academic qualifications ? ,

(b) When was the said officer appointed and what are his present terms of
♦employment ? *

(c) Is it a fact that he was a sub-editor or assistant editor of a newspaper prior
to his appointment to tins post ?

. T h e  H on o u ra b le  S ir MAttOMED USMAN ; (a) Hi'. J . Natarajan. * He i*
B. A. (Hons.) of the Bombay University. . %

v (6) HeiVas first appointed as Deputy Principal Information Officer in 1938 after
a written test and interview by the Federal Public Service Commission. He is in
receipt of a fixed salary of Rs. 2,000 p- m. since il*41 when he was appointed Principal
Information Officer. ; , * * _

(c) No. Mr. Natarajan has had 13 years’ experience in Journalism. He was a
’.subeditor on the staff of the Times of India, Bombay, from 1925 to 1028. He then
joinod the Pioneer, Lucknow, as chief sub-editor and ivas Appointed Chief Assistant.
Editor in 1934. He officiated as Editor of the Pioneer on several occasions.

' Scarcity  of Cloth in  B engal  •
248. The H on o u ra b le  KUMAR N. N. S1NHA : (a) Has the attention of the

Government been drawn to the proceedings of the Bengal Legislative Assembly of the
22nd February, in which Mr. H. S. Suhrawardy, Minister for Civil Supplios admitted
that “  there vfos a cloth famine in the Province, but was very largely due to inade­
quate supply. The quota allotted to Bengal was very low : ho had vigorously
protested against that, and if justice was'not'dono to Bengal the Province was in for a
very bad time indeed..................The position talien up by the Central Govern­
ment regarding allocation of cloth to Bengal was indefensible/’ ? ‘ (

(b) What steps have Government taken, or porpose to take in ilya immediate
,-future to augment the quota of supply of cloth to Bengal ?
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bTATEMKNTS, 1£TC. LAID ON THE TABLE 4 3 ^

Thjb H o n o u r a b le  Mr . H. M. P^TEL : (a) Government have not seen the
proceedings of the Bengal Legislative Assembly referred to by the Honourable Mem­
ber but prepared to Accept Eis statement that the remarks in question were made

. by the Honourable Mr. Suhrawardy. '
(b) The question of refixing the quota of each deficit area is being examined.

STATEMENTS, ETC., LAID ON THE TABLE
T h e  H o n o u ra b le  Mr . D.' D. WARREN (War Transport Secretary): Sir

I  lay on the table copies of Notification issuo by the Chief Commissioner, Ajmer-
Mlerwara, No. F./22-3 III (CC), dated the 2nd Januarjr, 1945, amending the Ajmer*
Merwara Motor Vehicles Rules, 1&40.

NOTIFICATION
Ajmer, the 2nd January, 1945 ,

No. F /22-3-HI (CC).— Tho Chief Commissioner ia pleased to make the following amend­
ment to rule 61 of the Ajmer-Merwara Motor Vehicles Rules, 1940, published with this Adminis­
tration Notification No. 1141/34-W/38-III, dated tho* 12th June 1940, the amendment having
been previously published in this Administration Notification No. F/22-3-III (CC), dated the 14th 
September 1944:—

41 In Vules 0.1 (%) of Chapter VI—Contifcl of Traffic—for the figure and word 44 5 tons ** in
line 4 substitute the words “  eight tons in the case of a six-wheeled vehicle and six tons in the case
of a four-wlreeled vehicle ”  and for the figure and word ** 3 tons ** in lines 5 and 6 substitute the
wordrf 44 fivo tons in -the case of a six-wheeled vehicle and four tons in tlie case of a foiir-wheeled
vehicle.”  ’

The H o n o u r a b le  Mr . D. D. WARREN (War Transport Secretary): Sir,
I lay on the table copies of Notification issued by the Chief Commissioner o f British
Baluchistan, No. 185/21-44/PTC, dated the 15th February, 1945 amending the
British Baluchistan Motor Vehicles Rules, 1940.

NOTIFICATION'
Quetta, the 15th February9 1945

No. 185/21-44/PTC.—In exercise of the pftwers conferred by Seotiozi 70 (1) of tho Motor r 
Vehicles Act, 1939 (VI of 1939), the Chief Commissioner of British Baluchistan is pleased to direct 7 
that the following amendment,shall be made to the BritirL Baluchistan Motor Vehicles Rules,
1940 published ia Notification No. 347/M. V., dated the 1st April, 1940, printed at pages 841 to
982 of the Qa'etU of India, Part II-A, dated the 27th April, 1940:—

For rule 6 • 44 substitute the following
The body of every public service vehicle shall be so conFtruoted and so fastened to the frame

of the vehicle as to* comply with such directions as may be issued by the Provincial Transport
Authority from time to time.

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE
TABLE

His E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : Sir, I lay on the table the
information promised in reply to question No. 132 asked on the 13th March, 1944
by the Honourable Pandit Hirday Nath Kunzru. „ .

. D e c is io n  t o  o r a n t  t h e  h a n k  o f  M a j o b  t o  R if l e  C o m p a n y  C o m m a n d e b s  i n  A c t iv e
‘ B a t t a l io n s

Number of Indian Captains commanding Rifle Companies before the decision to grant
the nftik of Major to cfficors hoWing that appointment was given effect to . . 7T

Number of above Indian Captains who havo remained Rifle Company Commanders
and have been promoted to tho rank c.f M a j o r ..................................... ......... o l

STANDING COMMITTEE TOR THE FOOD DEPARTMENT1
T h e  H o n o u ra b le  M r. B. R ; SEN (Nominated Official)-: Sir, I beg to move :—

“  That this Council do proceed to elect, in such manner as theHonourable the President may
direct, five non-official members to serve on the Standing Committee to advise on subjects, in th*
Department of Food*during the financial year 1945-40/



Thb Honotoablb: M®. P. N. SAPRW: (United Pkwinoes Southern: Non-
Muhammadan): Sir, I just want to ask one question. Would the Honourable Mr.
Sen be pleased to give us some indication o f the work done by the Standing Committee
during the year ? Ho^ many times did it meet during the year ?

--Thb H on o u ra b le  Mr. B. R. SEN : So far as I am aware, the Committee met
three times during the year. Various questions o f policy, as well as o f detail, were
referred to them and their advice sought

The Motion was adopted.

. DEFENCE CONSULTATIVE COMMITTEE
• His Excellency t h e  COMMANDER-in-CHIEF : Sir, I  move *

. “  Tî at thia Council do proooed to elect, in such jnanner as the Honourable the President may
direct, four non-official members to serve on the Defence Consultative Committee for the finanoiai
year 1945-46."

The Motion was adopted.

STANDING COMMITTEE FOR THE INDUSTRIES AND CIVIL SUPPLIES
DEPARTMENT. ,

T h e H o n o u ra b le  Mr . H . M. PATEL (Industries and Civil Supplies Secretary) :
Sir, I  m o v e .

4‘That this Council do proceed to elect, in such mannor as the Honourable the President
may diredt, four non-official members to serve on the Standing Committee to advise on subjeote
in the Department of Industries and Civil Supplies.'*

The Motion was adopted. -
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CENTRAL COMMITTEE OF THE TUBERCULOSIS ASSOCIATION OF INDIA
T h e H o n o u ra b le  S ir  JOGENOORA SINGH (Education, Health and Lands

Member): Sir, I move :— -
“  That this Council do proceed to elect, in such manner as may be approved by the Honour­

able thd President, one person from among their number to sit on the Central Committee of the
Tuberculosis Association of India.*’ 0 ■ '

The Motion was adopted.

STANDING COMMITTEE FOR THE EXTERNAL AFFAIRS DEPARTMENT
T h e H o n o u ra b le  Sir MAHOMED USMAN {Leader of the House) : Sir,

I move :—  .
“  That this Council do prooeed to elect, in such manner as the Honourable tho President

may direct four non-offioial members to serve on the Standing Committee to adviso the External
Affairs Department on subjects pertaining to British Biluphistan and tho tribal areas for the
financial year 1945-46.'* -

T he H dnourable Mr. P. N. SAPRU (United Provinces Southern: Non-
Muhalffim id in ): Before you put the question I will just say one word. I welcome
the fortnation of this Committee but I should like to point out one thing in connection
with it. The External Affair s. Department deals not only witl* British Baluchistan
and the tribal areas but also with the question of migration and itamigration of
Indians into non-Empire countries and I should like to see the scope of this Committee
to be extended to cope with questions of immigration and migration of Indians in non-
Elnpire countries. The Commonwealth Relations Department deals with the ques­
tion of Indian immigration into Empire countries but this deals with the question of
migration of Indians into non-Etapire countries and, as you know, the question of
im'migration of Lidians to non-Empire countries is becoming an important‘one. We
know what has happened just now in the United States in regard to the entry of
Indians as immigrants. Sir, I  would like the scope of this Committee to be further
extended. m

T h e  H o n o u r a b le  Sir MAHOMED USMAN : 4 All that is stated in the Legisla­
te iv e  Department notification dated the 5th March, 1945, is that “  the Committee to

be constituted for this Department Will advise on such subjects only as appertain to
British Baluchistan and the tribal.areas These rules were ma3e in consultation
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with a Committee of the Legislative Assembly. I am therefore unable to say any­
thing in regard to what the Honourable Member has said.

Tida H on ourable  Mr. P. N. SAPRU : You may bear my suggestion in mind.
T h e H on ourable  Sir MAHOMED USMAN : The suggestion will be on record.
The Motion was adopted.

LEGISLATIVE DEPARTMENT
NOTIFICATION

' New Delhi, the fth  March, 1945 
No. F /1 79y44-C. & G.—la  supersession of the Notification of the Government of India in thA 

Home Department No. F. 49-Pu.b., dated the 22nd August, 1922 and of all notifications amending
the same, the following Rules to regulate the constitution and prooedure of Standing Committees
of the Central Legislature are published for general infonnation :—

RULES
1. Standing Committees of the Central Legislature to advise on subjects handled in a parti*

Qular Department of the Government ofl ndia are constituted as the result of the adoption by each
Chamber of a motion for the election to such Committee for the next following financial y&uf o f
specified number of non-official members of the Chamber concerned.

2. Subject to nile 3, suoh motions will hereafter be moved annually in the course of the Budget
Session in the case of the following Departments, namely :—■ #

The Commerce Department, *
The Labour Department,
The Supply Department, k
The Food Department,
The Department of PoBta and Air,
The Department of Information and Broadcasting, %
The Department of Industries'ond Civil Supplies,
The Defence Department,
♦The War Transport Department,
The Home Department,
The Legislative Department,
The Department of Planning and Development,

^ The Department of Education, Healtli and Lands, _
fTho External Affairs Department. ~
3. If a Department jnamed in rule 2 proposes to discontinue the Standing Committee attached 

to the Department appropriate steps will bp’taken to bring this intention to the notice of eaoh 
Chamber in advance of the date 011 whiek the motion for the election of membors for the next
following year would normally be made.

4. Any- Department named in rule 2 may at its option moved for the eleotioi* of mombors to * 
two or more Committees to advise on different categories of subjects handled in the Department s

Provided that whore two or more Committees are constituted for a Department the subject- 
matters assigned to the Committoe shall substantially embraoe in tire aggregate all the subjects
handled in the Department.

5. A member of a Committoe who ceases to be a member of the Chamber which elected him
to the Committee Rhall cease to be a member of tho Committee and if a vacancy occurs in a Com;
mittee for this or any other reason during the course of the year for which the Committee' was
constituted a motion sliaU be made as soon as may be in the Chamber concerned for -the election
of a member to fill the vacancy.
. 6. The Chairman of oach Committee will be the Member of the Governor-GoneraPs Executive
Council in charge of the Department to which the Committoe is attached or any offioer deputed lyr 
him to act as Chairman on fyis behalf, and an officer in tho Department concerned will be Secretary
to the Committee;

7. The following subjects will bo laid before the Standing Committees :—
(i) All Bills introduced or proposed be introduced by non-official members of the Legis­

lature, and legislative proposals which tho Department concernd intends to undertake antf on
which tho Member in charge of the Department desires the advice of the Committee.

(ii) Reports of Committees and Commissions (not including unpublished reports of depart* 
mental committees) on-whioh the Indian Legislature is not adequately represented.

(Hi) Major questions of general policy on which the Member in charge of tho Department
desires the advice of the Committee.

‘ (iv) Annual Reports. #
(v) With the approval of the Member in charge of the Department, any topic of public import­

ance within the field of the Committee which a member of the Committee may propose for
discussion:— r

Provided tliat:— _ . . .  , ‘
(i) in cases of urgency a reference to the Committee may be dispensed with by the Depart­

ment concerned;
*The Committee to be constituted for this Department will advise on the subjects handled . 

in the Department other than subjects within the jurisdiction of the Standing Committee fop
Roads. ' ’ .

-(■The Committee to be constituted for this Department will advise on such subjects only - 
appertain to British Baluchistan and tho Tribal Areas. * ^



J
i) the following oams shall be excluded from the purview of the C o m m ittee •
*) oam  concerning appointments;

) aU cases which the Member in charge of the Depa^ment concerned considers cannot be
_ before the Committee consistently with the puhlio interest.

8. Hie functions o f Standing Committees will be purely advisory and their proceedings will
be strictly confidential. No press representatives wifi be allowed to attend any meeting o f a
Committee. Brief reports of the activities o f eaoh Committee mentioning the subjeote discussed
and the conclusions reached by the Committee but not the tenor of the discussions wiU be cir­
culated to all members of the Central Legislature.

9. Meetings o f the Standing Committees will be summoned by the Secretary not lees than
twice a year at suoh times as may be decided by the Member in charge o f the Department. The
agenda of the meeting will be drawn up and circulated by the Secretary, together with a Memo*
randum explaining the nature of each item of business and copies of such papers as the Member
in charge of  the Department directs to be furnished to the Committee. Suoh papers will be
returned by;members to the Secretary at the dose of each meeting. The proceedings o f the Com*
mittee will be confined to items of business entered in the agenda, and any requests for further
information will be dealt with under the orders of the Member in charge.

10. At a meeting of a Standing Committee the Secretary may be requested by the Member
to explain each item of business. The Chairman wiU then invite a dismission and the Secretary
will note on the departmental file the general opinion of the Committee.

11. The Committees established under these rules will be in addition to the Defence Consul­
tative Committee, the Standing Committee for Rotfds, the Standing Finanoe Committee, the
Standing Committee, for Emigration, the Standing Committee on Pilgrimage to the Hejaz, the
Standing Finance Committee for Railways and the Central Advisory Council for Railways which
have been established under other rules, and the procedure which will continue to be governed
by the rules under which they were constituted. .

G. H. SPENCE, Secy.

STANDING COMMITTEE FOR THE PLANNING AND DEVELOPMENT
DEPARTMENT *

T h e  HoNOURihLK Mr . H. M. PATEL (Industries and Civil Supplies Secretary):
Sir, I beg to move :—

“  That this Council do proceed to elect, in such manner as may be approved by the
Honourable the President, five non-official members to serve on a Standing Committee for the
Planning and Development Department for the year commencing from 1st April, 1945.”

The Motion was adopted. 4
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m STANDING COMMITTEE FOR EDUCATION
T h e H on o u ra b le  Sir JOGENDRA SlNGjJl (Education, Health and Lands

Member ): Sir* I move :—
• That this Council do proceed to elect, in such manner as the Honourable the President
may direct, five non-official members to serve during the year i945-40, on a Standing Com­
mittee to advise on * Education ’ a subject dealt with in tho Department of Education, Health
and Lands.”  '

T h e Honourable Mr . P. N. SAPRU (United Provinces Southern : Non-
Muhammadan) : Sir, I welctlne the formation of a Standing Committee on Educa­
tion but 1 should like the Honourable Member to telj us what exactly the relationship
of this Standing Committee will be to the Central Advisory Board of Education. As
the House knows, there is a Central Advisory Board of Education already in
existence and one of ourmembers is our representative on that Board and what I
would like to know7 is whether it is intended to scrap the Central Advisory Board of
Education and to substitute this Standing Committee for th*fe Board or whether this
Standing Committee will be in addition to the Central Board of Education.

T h e H on o u ra b le  S ir JOGENDRA SINGH : The Central Board of Education • 
will remain as its functions are quite apart from the Standing Committee \diich is
going to advise the Legislature. In matters relating to Education, which are likely
iocom e before the Legislature, the Standing Committee will be consulted.

The Motion was adopted. *

STANDING COMMITTEE FOR AGRICULTURE AND FORESTS
The H o n o u ra b le  S ir  JOGENDRA SINGH (Education, Health and Lands

Member) : Sir, I move :—
“  That this Council do proceed to elect, in such manner att tho Honourable the President may

direct,, five rtonofficial members to serve during the year 1945-46, on a Standing Committee to
advise on the subjects Agriculture and Forests dealt with in the Department of Education, Health
and Lands.”

The Motion was adopted.



STANDING COMMITTEE FOR THE DEPARTMENT OP EDUCATION,
HEALTH AND LANDS

The H onourable Sib  JOGENDRA SINGH (Education, Health and. Lftndn 
Member): Sir, I move :—

“  That this Council do proceed to elect, in suoh manner as the Honourable the President may
direct, five non-official members to serve during the year 1945*46, on a Standing Committee to
advise on subjects dealt with in the Department of Education, Health and Lands other than those 
oovftrtd by the Standing Committees tor Agriculture and Forests and for Education

The H on ou rab le  M r. P. N. SAPRU (United Provinces Southern : Non-
Muhammadan): May I say one word in connection with this ? Sir, subjects other
than those covered by the Standing Committees for Agriculture, Forests and for
Education wo aid mean, I take it, Health. Health would be about the most important
subject whioh would come within the purview of this Standing Committee. Am I
right in assuming that ? If tho idea is to have a Standing Committee on Health
then, I think, Sir, that the importance of the subject required that it should have
been specifically stated as Health and I regret that the description of Health should
be “  other than Eduoation, Lands and Agriculture ” . ’

T he H on o u ra b le  Sir JOGENDRA SINGH : I quite appreciate the remarks
o f the Honourable Member, Health is an important subjeot and should have a depart­
ment of its own. He is quite right in thinking that the Standing Committee will be
concerned with Medical and Health, quinine and quinine substitutes, Local Self
Oovemment, eto.

The H on ou rab le  Mr . HOSSAIN IMAM: What about Lands ? In which
Department will Lands come ?

T h e-H on ou rab le  Sir JOGENDRA SINGH: Agriculture.
The Motion was adopted.

STANDING COMMITTEE FOR THE COMMERCE DEPARTMENT
J hb Honoubable Mb . N. R. PILLAI (Commerce Seoretary): Sir, I move:—
'* That this Council do prooeed to elect, in such manner as the Honourable the President may

direct, three non-official members to serve on the Standing Committee to advise on subjects with 
whioh the Commerce Department is concerned ”

The H onourable Mr. HOSSAIN JMAM*: May I just draw the Honourable
Member’s attention to, the fact that perhaps the number of members have been
increased in the other House. , *

The H on ou rab le  M r. N. R. PILLAi : Not to my knowledge, Sir.
The Motion was adopted.

STANDING COMMITTEE FOR THE SUPPLY DEPARTMENT
The H on ou rab le  Sir MAHOMED USMAN (Leader of the House): Sir, I

m ove:—
“  That this Council do proceed to elect, in such manner as tbe Honourable the President may

direct, three non-offioial membete to serve on the standing Committee to advise on the subject*
with whioh the Department of supply is concerned, during tho financial year 1945-46 *.

The Motion was adopted.

* STANDING COMMITTEE FOR THE WAR TRANSPORT DEPARTMENT
The H on ourable Mr . D. D. WARREN (War Transport Seoretary): Sir, I

1QOV6 °
‘•'That in supersession of the Motion adopted by this Council at its meeting held on_^®

Maroh 1946 Council do prooeed to elect, in suoh manner as the Honourable the President
mav direct four non-official members to serve on the Standing Committee to adv*8® ?n subjects
with which the Department of War Transport is oonoe™d, other than thos* within the-purview 
of the Standing Committee for Roads, during the year 1945-40 .

Sir, with your permission, I will make a brief explanation. On thei21flt March,
this Counoil accepted a Motion to the effeot that the Oomwal should elect three non­
official members to serve on the Standing Committee to advise on subjects in the War

(443) '
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Transport Department othlr than those within the purview of the Standing Com­
mittee for Roads. Two days later, on the 23rd March, the Legislative Assembly
decided that they should elect eight nominees to this Committee instead of six as had
been suggested in the Motion moved in that House, in  the circumstances 1 think
that this Council should be given an opportunity of increasing their representation
from three to four. I therefore move t hi s Motion in supersession of the Motion adopt­
ed by thi&Hotfse on the 21st Mavch.

The Motion was adopted, .
♦The H o n o u ra b le  Mb . HOSSAIN IMAM (Bihar and Orissa: Muhammadan) • 

May I request the Honourable the Secretary concerned that he should ascertain
whether the number of members to be elected to the Advisory Ccmmittee frcm the
other House has been increased, and if it has been increased, that he should move a
similar Motion in this House for increasing the number to be elected frcm this House ? 
For instance, in the case o f the Home Department, the number has been increased in
the Legislative Assembly, but a Motion for"increasing the number of members to be
elected from this House has not been brought. I therefore request the Secretary
conoerned to keep in touch with the Assembly and make the necessary corrections in
the number of members of the Committee to be elected from this House.

T he H o n o u ra b le  Mr . E. CONRAN-SMITH (Home Secretary): I doubled
the number o f members :that i^ o  say, I made it four instead of two as in the original
Motion, owing to the increase made in the Assembly.

The Honourable Mr . HOSSAIN IMAM : But there are other Departments in
respect of which the numbers have been increased, just as in the case o f the Com
mittee referred to by the Honourable Mr. Warren. There are other instances of a
similar nature. _

T h e  H o n o u ra b le  S ir  MAHOMED USMAN (Leader o f the House): The
Secretary will examine it.

T h e  H o n o u ra b le  t o e  PRESIDENT : With reference to the Motions which
have just been adopted by the Council, I have to announce that nominations to the
Committees will be received by the Secretary up to 11 a.m. on Thursday, the 29th
March, 1945, and the date of election, if necessary, will be announced later. '
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RESOLUTION RE FARTHER AMENDMENTS TO THE RESOLUTION ON
ROAD DEVELOPMENT .

T h e H o n o u ra b le  Mr . D. D. WARREN (Nominated Offioial): Sir, I move :—
“  That this Council recommends to the Governor General in Council that the following further

amendments bo mado in sub-paragraph (1) of paragiaph 0 of the Resolution on road development
adopted by the Council of State on the 5th March, 193TJ namely :—

In clause (?) for the word ‘ three ’ the word ‘ four * and in olause (d) for the word “  six ”
he word 4 eight * shall be substituted „

ti

Sir, the reason for the proposed amendment is as follows. In the Legislative
Assembly a desire was expressed for a larger number of members from the Legislature
to serve on the Standing Committee for Roads, especially in view of the fact that
questions of future road and road transport policy would be referred to tie  c< m> 
mittee. The Assembly suggested that their representation should be increased frcm
six to eight but neither House is able to proceed, to election until the Resolution
adopted in 1937 recommending the reconstitution of the Ccmmittee is amended.
This Committee has been constituted by special Resolutions adopted frcm time to
time since the year 1929. It having been suggested in the Assembly and accepted by
Government that the number of their members on the ccmmittee thculd be raised
to eight, I think that it would be proper for the representation of this House to be
likewise increased from three to four. I therefore move the amendment to the Ret o- 
lution which stands in my name.

The Motion was adopted.

* Ngt corrected by the Honourable Member.



STANDING COMMITTEE FOR ROADS 1946-46 ’
Thb H o n o u ra b le  Me . D. D. W ARREN: Sir, I m o v e \
“  That .this Council do proceed to elect in suoh manner as the Honourable the . President ms

direct, four members to serve on the Standing Committee for Roads which will be constituted to
advise the Governor Q4heral in Counoil in the administration of the Central Road Fund and such 
other questions relating to roads and road traffic as may be referred to it during the financial year,
1940-46.*’

The Motion was adopted.
The H on o u ra b le  th e  PRESIDENT: With reforenco to the Motion which

has just been adopted by th% Council,-1 have to announce that nominations to the
Committee will be received bj^he Secretary up to 11 a.m. on Thursday, the 29th
March, 1945 and the date of election, i f  necessary, will be announced later.

INDIAN TEA CONTROL (AMENDMENT) BILL
The H on o u ra b le  Mr . N. R. PILLAI (Commerce Secretary): Sir, I beg to

move :■— . .
“  That the Bill further to amep.d the Indian Tea Control Act, 1938, as passed by the Legis*

lative Assembly, be taken into consideration.”  ’ ,
This, Sir, is a simple fcnd non-controvorsial Bill, and its purpose is fully explained

in the Statement of Objects and Reasons. Briefly, what the Bill seeks to do is 'to
rectify the imperfect wording of the Schedule to the Act which experience ha^ shown
to have resulted in certain tea estates, many of them Indian-owned, I believe, being
precluded from claiming certain-concossions admissible under tho Act.

Sir, I  move.
The Motion was adopted.
Clause 2 was added to the Bill. > -
Clause 1 was added €6 the Bill.
The Titlo and Preamble were added to the Bill.
T h e H o n o u ra b le  M r. N. R. P I L L A I S ir ,  I move :—
“  That the Bill, as passed by the Legislative Assembly, be passed/*

* The Motion was adopted.

RESOLUTION RE  COTTAGE INDUSTRY OF DYEING AND PRINTING
(COTTON CLOTH)—contd.

♦The H o n o u ra b le  Mr . HOSSAIN IMAM (Bihar and Orissa : Muhammadan)
Mr, President, I rise to move • -

“  That this Council recommences to the Governor General in .Council to take steps to help the 
oottage industry of Dyeing and Printing (cotton cloth) and save it from unfair competition.*
Mr. President, whon I move this Resolution it should not bo takon that I am aakinS 

Government to initiate a new^policy at variant o from their
12 noon pagj. ac^0Ilu What it really means is that sufficient atten"

tion is not being paid by the Government to these poople- and thercforo I wish to
invite the attention of tho Government and the general public to the plight of these
people so that their grievances may bo removed. Tho Resolution, Sir, is not very
specific. What it again indicates is that it is a subject on which a great doal needs to
be done but those actions are not such as can bo conveniently discussed in a big
House. Rather it should bo settled by Government on the morits whon they recoive
representations from public organisations. This Resolution really brings to tho fore
a question of very great importance in the development of this country, viz., whether
big scale industry alone should be eligible for tho support of tho Government or whe­
ther the small scale man has also the right to livo tind be savod from tho competition
of big monied Barons. The particular case of this industry is that tho tcxtilo mills
WeA making enormous profits, as is indicated by the indox of pricos of textilo shares
given in the Financial Memorandum of the Government of India. That shows how
great was the profit made and how thero has boon a reduction in thev-pricos indicating
thereby the deflation of the extraordinary profits. Another contributory factor which
brings out this fact is tho reduction in cloth prices which has beenstressed by Honour­
able Members in their Speeohes. The Department of Industries and Civil Supplies.

♦Not corrected by the Honourable Member.
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takes—and I think rightly ?—oredit for a reduotion of cloth prices by 4 annas in the
rupee, i.e., by 25 per cent, during the oontrol period. That hast boon a voluntary
reduction. Another thing has been quoted by the Government to bring down the
prices. Tho Industries Committee of tho Textile Board has of its own motion con­
sented to reduce the price by one anna and sometimes 1J annas in the rupee. That
simply establishes the fact that these industries were making enormous profits.
Even now, Sir, textile shares are being quoted at not les^than 3 to 4 times their price
in tho pre-war period. There are certain advantages winch have been given to orga­
nised big scale industry* For instance, there ip the Priorities Committee of the Tex­
tile Board whioh meet# weekly and considers the applications of the industry for pro­
viding mill stores required for keeping up production. It also gets dyes at controlled
price through the good offioes o f the Textile Control Board and tho officers attached to
it. The' difficulty of this small scale industry is that thoy are not eligible to apply to
the Textile Control Board for any stores which they require. They cannot get the

'dyes at controlled prioes. You have fixed a certain rat6 for dyeing and printing. No
producer, whether on mill soale or on small soale, can charge an amount larger than
that fixed by the Government. One-is supplied with all the requirements through
the agency of the Government and the other is denied all those privileges. I quite
understand, Sir, that it will be impossible for any Governmental authority to deal
with 10,000 produoers who exist in the cottage industry. In order to obviate the
difficulty, these industries have organised themselves into different bodies. They
have got associations ; for instance, there is the Ahmedabad Chhipa Hand-Printing
and Dyeing Association, the Chhint Printing Association of Ahmedabad, the Bombay
Co-operative Societies and a large number of other organisations, which are at the
moment working. Therefore, it was not very difficult for the Textile Control Board
and its officers, if they had a will to help these industries, to eome to their rescue.
You plaoe them in unfair competition. Just as you have provided tariff protection
for industries in order to obviate the unfair competition of dumping, there is need to
help these people also. You deprive a produoer of the privileges which you give to
one olass. You are really discriminating against those who deserve help and you are
supporting those whose shoulders are broad enough to take up the. additional burden.
This, Sir, I suggest, is an unfair and unconscionable action ofthe Government to under*
take. They try to help the strong to got stronger and thoy Jeave the weak to die of
hunger.

Mr. President, tliis in not a new plan which 1 have suggested. ' I have before mo a 
small summary of facts relating to the Chhints Printing Association, submitted to the
Secretary o f the Department of Industries and Civil Supplies as long ago as the , 21st
November, 1944. In that, Sir, they gave a very small list of their requirements and
help from Government. The matter was being considered. They could not get
doth from the market. The Government rightly helped them to remove that diffi­
culty, although it was very late. It was only in January that orders were passed for
the allotment of a certain number of bales, although these were insufficient. Only
2,000 bales were permitted to the four organisations of Ahmedabad. All the Ahmed­
abad printers and dyers, who give employment to more than 5,000 families, were
allowed only 2,000 bales. .

T h e H o n o u ra b le  S ir JOGENDRA SINGH : Is there a Co-operative Society
of Dyers in Ahmedabad ? Have they formed a Co-operative Society ?

The. H o n o u ra b le  Mr . HOSSAIN IMAM : This is not a Co-operative Society.
, They have all combined together and formed an Association which gets supplies from
the Government and distributes them equitably on their capacity to the diffeipnt
members.

Sir, I had given notice of this Resolution at the beginning of February in order
to ask for something more. Unfortunately, it could not be moved in the middle of
February and when it has been fixed for being moved now, we were surprised to find
that while Government was formerly only starving the cottage industry, they have,
now decided to give it a fatal dose of poison. By their notification No. 64- TB. 45, 
dated the 6th March, from New Delhi published in the QazeUe Extraordinary of that
date they have absolutely prohibited all machine printers from printing any doth.
There is again unfair competition. Those who were producers of cloth, even though



they may be printers, they are not prevented from printing. You again make a
discrimination against a deserving class of people engaged in cottage industry and
allow full latitude to the mill industry There is*no prohibition on machine printers
who are themselves producers. The only restriction has been applied to those of the
producers, I mean mills, who were gotting things printed from outside by this very

' cottage industry. The cottage industry had two sources of supply to it. Onfl was to
purchase cloth direct, print it and thon sell i t ; and tho other was to get supplies from
the mills as their agents, print it and then hand it back to tho mills. Now, one supply
has been dried up completely. Tho machine printers among the cottage industry
cannot produce any cloth and then sell it. But oven the small supply which they
were getting from tho mills as agents has been restricted to* 5 or 7 per cent, of the pro­
duction of the mills. The injustice had been intensified by a doublo blow. First is 

, the prohibition and the second is tho restriction. I would have understood it if the
Government had decided to stop printing of cloth by the mills as well. But the mills
have not been prohibited. Tho situation was so bad fhat the Honourable Member
will remember that the Textile Control Board at its last meeting at the end of January,
1946 again voluntarily decided that the mills will abstain from printing cloth for 2

juonths. There was so much glut of printed cloth. If there is a glut, all must be
stopped completely; and even when you stop all, you should give-some subistence
to those whose only source of income was dyeing and printing. Cottage industries
should have been given a preferential treatment. Instead of that, they have not
even received equality of treatment with the organised big industry. They have
been specially selected and for no reason. Machine printers even now are subjeot to

Srioe control. Another great injustice which the Department of the Honourable
[ember has done to hand printers is that they have fixed no charges, with the result
that these people will be at the mercy of the mills. The mills can bring down their
charges for printing to any level which they like, because there will be nobody to
protect their interests. Mills will add to the cost the printing charges. They will
put up the prices in the books of account. The amount given as printing charge will
be written as 100, whereas the real charge paid will be Rs. 50, because as has been
shown already and will be shown again when the Income-tax Bill is before the House,

there is a double set of accounts. One is kept for private use, the other is for the
partner’s use and the third for submission to the Inoome-tax Department. Similarly
the account kept for showing to the Textile Control Board will be a different set of
account from what will be the actual paymont, or there might be agents appointed to
get the printing done. There is no prohibition that agents will not be employed in the
printing by the producer, the mills. They appoint him as the agent, to get cloth . 
printed. I get some Rs. 100 and pay Rs. 50 to the actual printer. That measure
can be legal without falsification of the accounts. I therefore ask the Government to
take their own time to consult their oxocutivo body, the Textile Control Authority ̂ 
and remove the injustice, if injustice there is and I have every hope that the Govern,
ment will not fail tho cottage industry at least in this one instance. Sir, I move

The H on ou rab le  Sir JOGENDRA < SINGH (Education, Health and Lands
Member.): Sir, I am in charge of the Co-operative Department and in the matter of
c ttage industries there is a great field and a lot- can bo done by oo-operation. When
I was a Minister in the Punjab I was greatly interested in dyeing and designing and
started a school to train people in the use of dyeing and designing and that school

• was very successful. People who got training there wefe able to earn a living and in a 
matter like this it may be difficult for eaoh individual to receive the attention that he
deserves, but if the dyers will form into co-operative societies I think they will be in a
position to get very favourable terms. In the matter of all cottage industries, such
as hand-spinning and handloom-weaving, there is a wide scope for co-operation aiwi
I would &sk the Honourable Member to approach the Co-operative^Department in his
province to promote the formation of these societies of dyers and as a corporate body
thav will be able to seoure their requirements.  ̂ c , .. n

The H on ou rab le  Mr . N. K. DAS (Orissa : Non-Muhammadan) .* Sir, 1 fully
endorse the views expressed by the Honourably Mr. Hossain Imam. In fact, my
province used to depend upon other provinces, such as Bengal and Madras, for dyeing, 
and for supply of Drod Yam, etc. In my province thefe are neither any weaving
nor any spinning mills. Some time back some of the indigenous dyers had formed
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themselves into a oombine and had started a dyeing factory. But it seems that they
have found it extremely .difficult to get either dyes or chemicals or yam from outside.
The quota of yam allotted to my province is-about 3,000 bales, but that too falls
very short of the actual requirements of the province. All these j,000 bales •happen
to be grey yam, and none of itts dyed yarn.. I think it is not possible for Go\ern- '
ment to arrange dyed yarn for my province due to complete dearth of this commodity.
But as it is, about 25 per cent, of the actual requirements in yam is composed'of dyed
yarn and unless any province gets the full fhare of dyes and chemicals and also a 
separate quota of yarn for Dyeing factories, it will be impossible to carry on. There
are a large number of handloom-weavere in my countiy and unless dyes, chemicals
and a separate quota of yarn afe provided for them, it will be impossible for the pro­
vince to carry on or cater to the needs of the poor classes of people. I should, v 
therefore, request the Government to see that an adequate quantity o f dyeB and
chemicals and also an adequate quantity of grey yam is allotted to this factory in
Orissa so that they could manufacture their dyed yarn and supply it to the hand- 
loopi weavers who would otherwise be starved.

♦The H o n o u ra b le  Mr . P. N. SAPRU (Unitod Proyiijces Southern: ‘ Non-
Muhammadan) : Mr. President, I desire to give this Resolution my wholehearted
support. I think it is not only big business that deserves support; it is also small
business that must be supported and the grievance that Mr. Hossain Imam has voiced
is that this industry is not being supported to the extent that it should. Wo on this
side of the House fully share the views to which he has given expression and we hope
that adoquato support will be given by Government to this industry. %

, *The Honourable Saiyed MOHAMED PADSHAH Sahib Bahadur (Madras :
Muhammadan): I rise to support this Resolution which has been so ably moved
by my Honourable friend, Mr. Hossain Imam. Ho has been able to make a very
strong case for help being given to the cottage industry. He has stated that the steps
taken by the Government not only did not help this cottage industry but even went

41 further and made matters worse. The Government have recently issued a Commu­
nique, the effect of which was to encourage tho big mill industries at the expense
of this small cottage industrialists. It is only fair, Sir, Vhcn the Government Is 
doing so much to encourage big industries in the country that,thoy should also
have some consideration for those peoplo who are engaged in industry on a small
scale and who are not in a position to command the resources which big industries
have. We wish all success to the big and heavy industries in the country, Sir, but we
cannot lose sight of tho need of giving lead to the people who carry on cottage
industries. As the Honourable Member for Education, Health and Lands has just
stated, it is the duty of the Government to try and help those industries and I am
glad to note that the Honourable Sir Jogendra Singh, when Minister in the Punjab,
did his best to help these small cottage industries and to put them on a sound
footing and also arranged for the neoessary training so that most of these people
who inight otherwise have to go unemployed got the necessary training. With
these few words, I support tho Resolution.

T he H on o u ra b le  Mr. H . M. PATEL (Industries and Civil Supplies Secretary) :
I welcpme the Honourable Member having moved this Resolution as it gives me an # 
opportunity to explain what G6vernment has been doing to help the hand-printer
and the hand-dyer and also to protect him from unfair competition. Before I come
to that Sir, I would like to correct one statement which the Honourable Member made
and that is that during the period of control the price reduction was only of the
order of 25 per cent. That statement, Sir, surprises me, coining as it does from the
Honourable Member, who is a very active member of the Textile Control Board.

T h e H on o u ra b le  M r . HOSSAIN IMAM : Price reduction by the industry.
> T h e H on o u ra b le  Mr . H* M. PATEL : The actual reduction of price during the

period of control comes to something like 70 per cent. Sir, over the peak price before
the control, , "
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In the administration of the Cotton Cloth and Yarn Control Order, we have"
right from the outset recogniscd that the cottage industry of dyeing 8nd printing
cotton cloth, generally known as hand-dyeing and hand-printing, should be treated
in a different way from organised factories. It is quite underst&rdably mere diffi.
cult for them to comply with complicated regulations or to fit into an all-India schetne
of distribution and price control. A considerable number of concessions were there­
fore shown to the hand-printers and hand-dyers. The first important concession
we made was to exempt them from the necessity of Tex marking. Instead we per­
mitted them to form themselves into an Association and these Associations were
allotted separate Texmarks. The next important concession which was made to
them was to exempt them frofm the all-India scheme of price fixation ; hand-printed
doth, and cloth dyed by a hand-dyer employing less than 10 persons and not using
power was exempted from the price marking provisions of the Cotton Cloth and Yarji
Control Order. We exempted again the hand-printed and hand-dyed cloth from the
provisions which required that clo^h cotton goods should be disposed of within certain
time-limits. All these concessions, Sir, were extremely valuable. The last one was
a particularly valuable concession as it meant that those who were in possession of
stocks of such cloth were not compelled to liquidate them at uneconomic prices,

^should they not find it^ppssible to conform with the time-limits. Unfortunately, all
these concessions were extensively abused. Thus, it was not long before dealers and'
others found out that time-barred cotton goods could be given an unlimited lease of
life for the purpose of hoarding and^profiteering by the simple expedient of getting
them hand-printed or hand-dyed. Government were, therefore, compelled to with­
draw this exemption, first, in respect of hand-printed cloth and'later in respect of
hand-dyed cloth. Ixl the. same manner, some mills and a much larger number of
dealers took advantage of the exemption from the price fixation. A very large
quantity of cloth, especially in the finer varieties such as voiles and mulls, was dyed
or printed irrespective of the demand for the dyed or the printed cloth. Indeed, those
were practices such as these that resulted in creating an artificial shortage of certain
types of plain white bleached cloth which was very much more in demand. To put
a stop to such malpractices, Government were compelled to take the decision to whittle
away this exemption also. But even so, we did not lose sight of the necessity for
affording protection to hand-printers and hand-dyers and, therefore, the power to
fix prices for hand-printed and hand-dyed cloth was delegated to the Provincial
control authorities, so tt^t they may be able, in fixing these prices, to take account
of the local conditions peculiar to the hand-dyers and hand-printers in their respective
areas*

The concessions, Sir, which I have so far referred to, constitute, of course, a
purely negative form of assistance. Government have recognised that in the verY
difficult conditions brought about by tho, war, it is necessary to afford positiv©
help as well. Wc have, Sir, in fact afforded, and always afforded, to the hand-printers
and hand-dyers very definite assistance in regard to the variou&raw materials, such as
chemicals and dyes. In the last year, the hand-dyers and hand-printers were assisted
by -special releases of dyes and chemicals. '

T h e  H o n o u r a ble  Mr. HOSSAIN IMAM : From the trade or direct-? '
T h e  H on o u r a ble  Mr. H. M. PATEL : 1 am  com ing to that.
During the last year we earmarked definite quantities monthly for ielease to

hand-printers and hand-dyers. Thus, 100 tons of caustic soda, 50 tons of bleaching
powder and 20 tons of sulphuric acid were released monthly, and similarly 20 tons
of hydrosulphite were also released, together with the necessary vat dyes which are
required, amounting to something like seven tons a month. It is true that owing
to the poor organisation of the hand-printers and-hand-dyers it was not possible for
the office of the Textile Commissioner to make these releases direct to the hand-,
printers and hand-dyers. There is another difficulty too in making direct releases,
and that is, that hand-printers and dyers make purchases of these dyes literally m
.packets worth an anna or two. It was therefore decided tojnake these releases
through the established dealers. Wherever co-operative societies or associations
earn© forward to undertake the distribution, their assistance was r e a d U y  accepted,
in fact, we would welcome nothing more than that such associations should be fomed*
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[Mr. fi. M. Patel.] " *
and should take over the responsibility of distributing among the printers and dyers
suoh releases as oan be made.

Then, again, reference was made to the difficulties that the printers and dyers
have been experiencing in obtaining their supplies of cloth. Here too, very definite
assistance has been given to tho printers and dyers by. releases, sometimes specially
made by the Textile Commissioner but more often now by the Provincial Textile
Controller’s office. But the real reason why it became difficult for the printers and
dyers to'obtain their supplies of grey cloth or other cloth was the fact that a gieat
many people went in for printing and dyeing—a great many people who were not
previously in the business of printing and dyeing. That was, as I mentiond a little
while ago, what led to over-production of printed and dyed cloth. Apart from the

-difficulties of hand-printers and dyers in the existing state of shortage of cloth, we
could not very well afford to let the printing industry produce unwanted cloth for
whieh there is no market at all. It was therefore decided to appoint a small Com­
mittee of the Textile Control Board which could examine the problem in all its aspects
and consider how we can control the industry of printing and dyeing so that the cloth
which is printed and dyed does not exceed the demand for it/relative, o£ course, to
what is available. It was in accordance with their recommendations, that Govern­
ment decided to bring in the Order to which the Honourable Member referred just
now.

T h e  H o n o u r a b le  M r. HOSSAIN IMAM : Who were the members of that
Comte ittee ?

T h e  H o n o u r a b le  M r. H . M. PATEL : 1 am unable to say definitely, but
I think they were all millowners, and members of the Board.

T h e  H o n o u r a b le  Mr . HOSSAIN IMAM : Millowners !
The Honourable Mr . H. M. PATEL : When I have explained,-1 think the

Honourable Member will agree that actually their recommendations were entirely in
the interest of the hand-printers and hand-dyers. The first recommendation of the
Committee was that it is necessary to reduce the production of printed and dyed
doth. But their proposals were so devised that the greater percentage of the redac­
tion should fall, not on the hand-printer and the hand-dy^, but on the machine- 
printer. Now, I may mention that the machine-printer includes the mills also. It
means, where power is used ; and the hand-printer is the one who does not use power.
The Order, as you will have doubtless seen, debars the machine-printer altogether
from certain types of production. He may not print, for instance, super-fine cloth.
He may not print in non-fast colours. He may print only in ehrotoo colours, and that
too with the permission of the Textile Commissioner. He must also not print cloth
les^than 40 inches in width.# And so on. A very large field in this way has been
reserved exclusively for the benefit of the hand-printer and hand-dyer, and there can
be very little doubt that this ear marking of certain fields for him .will be of the
greatest value to him. But this is not ail. The machine-printer is prohibited
from purchasing any new machines, save with the permission of the Textile Commis­
sioner. He is told that he must not work his machine for more than 11 hours or more
than one shift. Thus, everywhere the Order seeks to restrict the machine-printer
from continuing to print and dye such cloth which he found it profitable to do since
the control was brought in. owing to the spooial concessions which, as I mentioned
earlier, had been given to the printing and dyeing section of the industry. Another
very important restriction on the machine-printer was that he was not to print more
doth than he may have printed during the basic period 1941-1942-1943. This
corhpels even the mills to go back to the printing and dyeing which they used to
undertake before the control and before this enormous expansion took place.

As against this, the hand-printer has been left more or less untouched. The
only way in which this Order affects him is through the fact that manufacturers of
doth are debarred from having printed more than a certain percentage o f cloth during
any period. That restriction, as I have already explained, was necessary because
there was a glut, and there is a glut at the present moment, o f printed and dyed doth.
That restriction, however, so far as we can calculate, should not reduoe the quantity
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of doth that will be available o the hand-printer J he should be able still to have for
his processing at least as much cloth as he used to have for the purpose before the
control was introduced. '_ • _

I hope, Sir, that in view of what I have said the Honourable Member will agree
that he has somewhat misread this new Order in the«effects which it will have. So far
as we can see—and that was our object-—it should help the hand-printer as againat
the machine-printer. It protects the hand-printer against any unfair competition
e f  the mills and of the machine-printers. %

I do not claim that that Order has solved all his difficulties, btit I do maintain
that the Order is to the advantage ultimately of the hand-printer and the hand-dyer.
He will be able more easily to get the cloth that he requires for his processing, and he
will be saved, because of the various prohibitions inflicted, from unfair competition or
from any form of unreasonable competition at the hands of the machine-printers and
the mills. I do maintain, Sir, that we have in fact done all that we can possibly do in
the qircumstances to help this cottage industry of printing and dyeing, and we will* 
continue to do so. That is our policy, and that will also continue to be our policy.

I would therefore appeal to my Honourable friend to withdraw his Resolution,
and give this new Order a chance of showing whether in actual practice it will work,
as we anticipate, it will, to the advantage of the hand-printer. •

♦The HoNOURABtfte Mr . HOSSAIN IMAM: I will just ask one question, Sir.
Will the Honourable Member point out where he has restricted the mills from pro- 
dudng not more than what they were producing in the basic pqpod ? It is nowhere*  ̂
provided in this order. *

The H onourable Mr . H. M. PATEL ; I f  you will see the letter addressed to alt
Mills by the Textile Commissioner on the 10th August, 1944, there he refers to this.
Explanation (2) says :— "

“  An artificer’s quota of cloth shall bear to tho value of tho total deliveries of cloth made to
all dealers and artificers during the quarter by the manufacturer concerned in the same proportion
as the valuo of the deliveries of cloth made to that artificer during the years 1940-41 and 42 bore
to the value of the deliveries of cjoth made to all ddRtnr and artificers during the same years by
the same manufacturers and an artificer’s quota of yam shaU be similarly determined.1 *

♦The H on ou rab le  Mr . HOSSAIN IMAM : But there is no restriction on hand
printing within the mills.

IgE  H on ou rab le  Mr . H. M. PATEL : It implies that, if you will look at the
definitions of “  Machine Print ”  and “ Artificer ” . Whoever does it—-if a mill does
it for that purpose,*—it is an artificer or a machine printer.

, *The H on ourable  M r. HOSSAJN IMAM: Mr. President, may I just say
first that the policy of the Government is always to load the dice against the cottage
industry and then place before the House a result which could not be otherwise than
what it is. You form a committee to decide the nature of the cottage industry and
you do not include a single representative of that industry on that committee. You
do not include anybody but the mill industry which are manifestly averse to the hand- 
printers and then you give it the sanction and prestige of a Government Order and
then come forward and ask for a chance to be given. Yes, give them a chance to kill
people an4 then watch for the result. ^

I have received a representation from which I should like to read a few
sexton os • ,

44 From the Notification our merchant processors, i.e., our members who used to purchase
oloth on thoir account and used to sell to their dealer customers directly are debarred from this.
This system of purchasing cloth on thoir own account, processing and then seUing is prevalent
from a century but now our century old merohant prooessors are stopped from running theii  ̂busi- 
nosH awtt. .stead of that this business is handed over to new merchants of Maskati Mahajan, whq» 
has up till now nevei  ̂purchased any processed cloth from us. By these Notifications our^oo- 
mmuruty as a wholo is made labourers and we shall have to live upon *tbemercy of MaMr*,.
viz. Mahka*i Mahajan. Why this injustice to us * ”

They are b^ing reduced, Sirf from independent people to slaves, who will have no
production drive and who will have no protection of anything. The Honourable
Member has not rebutted my charge that the processing charge will not be~so distri­
bute^ <he Commission agent does not pocket all the charges. No charges hay%
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[Mr. Hossain Imam] ^
boon fixed by tho Government or even by the Provincial authorities fce avoid the
intermediaries intervening. You have always intermediaries. For instanoe, the
Honourable Member is aware of the faot that between the mills and the wholesalers
there is a commission agent who does no business, who never stocks, but Bimply
takes orders.

T h b  H o n o u b a b le  Mb. H. M. PATE L: May I just say a few words oiva point o f
information ? I am sorry I did not refer to that point. It is the intention of Govern­
ment to fix the processing charges. That power hag been delegated to provincial
authorities and I believe in certain instances it has been exercised in certain provinces,
so that, as the processing charges will have been fixed, I do not think there will be
any possibility o f middlemen or other intermediaries exploiting any printer. ..

♦The H o n o u r a b le  Mb . HOSSAIN IMAM: Again, from the letter of 10th
* August, 1944, the Honourable Member quoted Explanation (2). Explanation (1)

runs :—
“  Artificer means a person engaged in Dyeing, Bleaching, Printing, Finishing; Embroidering

or Processing cloth or in manufacturing from doth or yarn articles such as Ropes, Tapes Niwar,
Bandages or Canvas but does not include a pereon engaged in the manufacture of cloth or yam."

An artificer does^not mean the mills. Mr. President, it is the policy of the
Government not to realise how competent business men are/ Give them charge of a 
business and they will find out ways and means of liquidating the competitors. This
is a very real danger. As I have just shown, the artificer does not include the mills.
Therefore, all the restrictions which have been placed against artificers apply only to
the hand dyers and printers. The mill gets away scotfree from all these rt strictions
except the one restriction that they will not buy any machines without the permission

•of the Textile Board, and that they will not rim for m6re than 11 hours. These
restrictions'aro real, it may be; But you place a man’who was taking full quota under
the restric tion that ho shall take only 75 per cent, of what he was taking and the man
who was starving is asked to forego in full, because he has always been starving and so
he can well afford it. The Honourable Member recounted all that the Department
has done in the past, but from the 6th March onwards, the order of hanging which has
been passed by the High Court of the Textile Commissioner is not being considered.
Tho Honourable Member told us of 3 or 4 concessions. But be could not extend the
period fixed for sale. The hand printers and dyers are not multi-millionnaires, like
the great wholesalers. They have no capacity to hold on. The thing passes out of
their hand. You have to go to the black marketers and traders who, taking the
thing from tho process manufacturers, used to stock the goods in their godowns.
That was no fault of the producers and the artificers. The second concession which
he recounted was that of giving them & joint texmark. That did not very materially
help them, bccause whether I print my individual texmark or a different texmark
makes no difference. There is no concession in that. It is only a convenience for
you so that you can hold on to the Association and say that this has been produced
in your Association. There is no concession at all in that; Then he recounted the large
number of chemicals and dyes which he has released. I can give a specific instance
to the Honourable Member of associations who have asked the Textile Control Board
authorities to allow them to get supplies direct from the wholesalers and this has been
refused. Invariably there is perhaps one out of 5 or 6 cases where the Textile Com­
missioner has permitted it. There is no doubt that there is a great de*al of truth in
what the Honourable Member says that the purchasers of individual processes are
very small. They are nol financiers ; they have got no capital behind them in the
country ; they have to buy their purchases daily and in small quantities. For all

. iilrese difficulties we had suggested the organisation o f this cottage industry into asso-
Oration# and I have got the names of at least 6 such associations from the Ahmedabad
District alone, namely, the Ahmedabad Chhint Printing Association, the Ahmedabad
Chhipa Hand-Printing Association, the Ahmedabad Hand-Printing Association, the
Ahmedabad Rangati Kapad Mahajan, the Ahmedabad*Astodia Chakla Mah^jan
and "Che Ahmedabad Hindu Hand-Printqfs Association. Tho six organisations from

'"whom I haVe received representations are in one district alone. This indicates how
varied Aid wide tftua trade is, but to place their fate in the hands of a committee of the
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mill industries interest® is in my opinion, the most unkindest cut of all. If they are
afraid olnlispleasing the industry, the sooner they awake to the realities the better it
would be for them . He again recounted to me one of my mistakes that I had given
credit for a 26 per cent, reduction ; the reduction was 70 per cent. I had purposely
based my estimate on the reductions actually mad^by the Industries Committee.
There have been only three slab modifications; one, half-anna, one one-anna, and
one-and-a-half anna again. The Honourable Member says that the black market
prices prevailing in June 1943 were So much and the control prices today ai*e so much.
Credit is being taken for the normal fall of prices consequent on the introduction of
control and if lie will like I can give facts and figures from his own papers to show that
the prices after falling in June 1943 again went up when an announcement was made
that the Government did not propose to do certain things which the market was
fearing ; I to >k note of the official reductions in prices given by the organisation; by
the Industries Committoe and that is 25 per cent, and not 70 per cent, as suggested
by the Honourable Member.

* Sir, I feel that I cannot withdraw the Resolution. I hope tho Government will
accept it, and if they cannot accept they will remain neutral on the subject.

' * t
The H onourable Mr . H. M. PATEL : Sir, there aro two points that the > 

Honourable Member referred to. One was that he felt that we loft the interests of the
liand printor  ̂and dyers to the mercio  ̂of the millowners, because we appointed a Sub-
Committoo which was composed entirely of millowners. As I have alroady explained» 
tho problem that we had to solve was the excessive printing that ^mie about since the
control order was brought in. That excessive printing was largely done by mills and
by machine printers ; and tho problem that we had therefore to solve was one which
largely concerned, if not almost entirely, the mills and machine printors. It is true
that to some extent the hand printers were affected, but that is only because there has
been an increase in the number of hand printers also. .Their inereaso was not as 
groat as that of the others, but thero was a certain amount of increase, and to that
extent they too much affected. -

Then, Sir, the Honourable Member again referred to the question of price reduc­
tion. I think he perhaps overlooks the fact that tho very first roduction which was
made when the control was brought in was also recommended by the Industries
Committee. When he says, Sir, that the prices fell very heavily when the control
was first brought in and that they tended to rise soon afterwards, that is true. But,
Sir, that fall was well below the oeiling price fixed by us on the introduction of the
control and that first roduction was estimated to be in t he neighbourhood of 40 por
<̂ ent.

The H on ou rab le  Mr. HOSSAIN IMAM : Tho price fixation was for how many
items out of 2,500 ? For 15 ? '

(No answer.)
The H on ourable  th e  PRESIDENT : Resolution moved :
“  ThiB Council, recommends to the Governor General in Council to take flteps to help the

-cottage industry of Dyeing and Printing (cotton cloth) and save it from unfair competition.’*
Question put and Motion adopted.

STATEMENT OF BUSINESS
The H on ou rab le  S ir  MAHOMED USMAN (Leader of the House): Sir, 1 

jaggost that we adjourn to 4-30 p.m. today. We will have to place the Koance Bill
on the table. There are very few days left and we have to finishjihis business before
•day after to-morrow. The House may meet at 4-30 this afternoon.

The H o n o u r a b l e  th e  PRESIDENT : The Bill will be taken up tomorrow t
The H o n o u r a b le  Sib MAHOMED USMAN: Yes. • ^ '
The H o n o u r a b le  Mr . P. N. SAPRU (United Provinces Southern: Non-

Muhammadan); Some of us may not be coming at 4-30. We must decide what wo
Are going to dai ‘
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T h e  H o n o u r a b le  t h e  PRESIDENT : Tho Bill will he discussed tomorrow.
The H o n o u r a b le  Mr . P. N. &APRU: Tomorrow will not be a non-oflicial day..
T h e  H o n o u r a b le  t h e  PRESIDENT : No.
T h e  H o n o u r a b le  S ir  StAHOMED USMAN : Tomorrow will be an official

day. We shall have the non-official day on the 6th of April; instead of tomorrow
the non-offioial business will be conducted on Friday, the 6th April.

T h e  H o n o u r a b le  Mb. P. N. SAPRU : It is perfectly all right. It is not neces­
sary for all of us to come at 4-30.

T h e  H o n o u r a b le  Mr . SHAVAX A. LAL (Nominated Official): No, 15 mem­
bers will do.

T h e  H o n o u r a b le  Sib  MAHOMED USMAN : I f  there is no quorum, we will
have t6 lay it on the table tomorrow and start discussion at once.

T h e  H o n o u r a b le  Mr . HOSSAIN IMAM : That can be done, there is no
objection. ’ *

T h e  H o n o u r a b le  S ir  MAHOMEl) USMAN : I must remind my Honourable
frien$ Mr. Hossain Imam that he owes a duty to this House and he must be present
here. As many Honourable Members as possible should come. *

' T h e H o n o u r a b le  th e  PRESIDENT : I request all Honourable Members as
far as possible to be present

The Council then adjourned till Half Past Four o f the ClocK.

The Council re-assembled at Half Past Four of the Clock, the Honourable the
Chairman (The Honourable Mr. M. N. Dalai) in the Chair. %

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL
Mr . CHAIRMAN (the Honourable Mr. M. N. Dalai): I have received two*

Messages from His Excellency the Governor General. They run as follows
*' Whereas the Legislative Assembly has by its vote of the 27th March, 1945, refused leave to

introduce a Bill entitled a Bill to give effect to the financial proposals o f the Central Government
£or the yoar beginning on the 1st day of April, 1045 ; ^

How, therefore, I, John Colville, in pursuance o f the provisions of sub-section (1) o f section
67B of the Government of India Act, as set out in the Ninth Schedule to the Government of India
Act, 1935, do hereby certify that the said Bill is essential for the interests of British India.

N*w D e l h i  ; JOHN COLVILLE,
The 27th March, 1945. Viceroy and Acting Governor General.
* In pursuance of the provisions of sub-section (1) of section 67B of the Government of India

Act, as set out in the Ninth Schedule to the Government of India Act, 1935, I, John Colville, do
recommend to the Council of State that it do pass the Bill to give effect to the financial proposal*
of the Central Government for the year beginning on the 1st day of April, 1945, in the form hereto
annexed.

New Delhi ; JOHN COLVILLE,
The 27th March, 1945 ”  Viceroy and Acting Governor General*

INDIAN FINANCE BILL, 1945
SECRETARY o f  th e  COUNCIL : Sir, in pursuance of the provisions o f seo- 

tion 67 B of tho Government of India Act, as sot out in the Ninth Schedule to the
Government of India Act, 1935,1 lay on the table a copy oi tho Bill to give effect to
the financial proposals of the Central Government for the year beginning on the first
day of ApriL 1945, leave to introduce which in the form recommended by the Govern­
or General was refused ,bj* tho Legislative A^embly at its meeting of the
March, 1945; the said Bill having been certified under tho^provisions of the same sec- r 
tion by the Governor General as essential for tho interests of British India.



STATEMENT OF BUSIN^ESS
Mr . CHAIRMAN (the Honourable Mr. M. N. Dalai): Has the Honourable the 

Leader of the House any statement to make.
T h e  H o n o u r a b le  S ib  MAHOMED USMAN (Leader of the House): We are 

not going to have our non-official business transacted tomorrow. That has been post­
poned to the 6th of April. We shall take up the consideration of this Bill tomorrow 
and the day after. We have to pass it by day after tomorrow. 30th is a public 
holiday and so two days, that is,-tomorrow and the day after, are left for this Bill.

Mb. CHAIRMAN (the Honourable Mr. M. N. Dalai): That has been agreed to, 
I believe, by the H0US9. Tomorrow and the day after will be given to the considera­
tion of the Finance Bill.

T h e  H o n o u b a b le  Mb. P. N. SAPRU (United Jhovinoes Southern s Non- 
Mohammadan): I think the Chairman should also waive the usual t̂ hree days’ notioe 
required for laying the Bill on the table.

Mb . CHAIRMAN (the Honourable Mr. M. N. Dalai): Since it is the wish of the
House that the three days' notioe be waived, I will do so. I have alto consulted the 
President and he is agreeable. ^

The Council then adjourned till Eleven of the Clock on Wednesday, "the 28th 
March, 1945. -




